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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Hon. Members, | think, the hon.
Minister of External Affairs has to share something with the House.

INFORMATION TO THE HOUSE
Postponement of Execution of Shri Sarabjit Singh

THE MINISTER OF EXTERNALAFFAIRS (SHRI PRANAB MUKHERJEE): Mr.
Vice-Chairman, Sir, with your permission, | have the privilege and pleasure of
sharing a piece of information with the hon. Members. The High Commission of
India in Islamabad has been informed a little while ago by the Pakistani Foreign
Office that the President of Pakistan has stayed the execution of Sarabijit Singh till
30th April, that is, a postponement by one month. As all the hon. Members had
expressed their deep concern to save the life of Sarabijit Singh, | thought | should
share this information at the earliest opportunity. Thank you, Sir, for giving me the
permission.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you, hon. Minister for
this information. Now Shri Jaswant Singh.

DISCUSSION ON STATEMENT MADE BY MINISTER
Foreign Policy-Related Developments

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH): Sir, at the very
first instance, | would like to express our collective sense of relief that even though
the announced punishment is delayed only by a month, but, still, it is delayed, and,
perhaps, that month offers the required time for us to have the matter totally re-
examined. No doubt, Sir, the hon. Minister of External Affairs, the Government as
also our Mission in Islamabad, are worthy of commendation for this act of
humanity.

Sir, | have a few preliminary observations to make. My first observation is this. It
is my understanding that when we have a Statement in the House, the hon.
Members then seek clarifications and in this case that cannot be because we
have started a Short Duration Discussion. Whoever has visited as the Minister
undertaken the responsibility of answering the queries of the House. | have, Sir,
the highest consideration and regards for hon. Pranabbabu. He is an experienced
Member of the Union Cabinet. He has held this portfolio earlier too, and has
conducted his present charge with great expertise and sureness. But, | believe,
that a number of these visits have been undertaken by the Prime Minister. He is the
Leader of this House. Unless he is so preoccupied that he can't spare the time,
we would have preferred a response from the hon. Prime Minister. That not-
withstanding, Sir, | am going to limit what | have to say only to the Statement of the
hon. External Affairs Minister of 3rd March. There is firstly, Sir, a sense of certain
disappointment; and, then, in advance, | would like to offer my apologies to the
hon. External Affairs Minister. My sense of disappointment is in the relegation of
this very important subject. It is only because of the persistent and energetic efforts
by my very able colleague, Shrimati Sushma Swaraj, that we have even managed
to get this discussion, short duration discussion, today.
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Sir, if you just go over the statement of _the hon. the Minister of External
Affairs of 3rd March, you will find that the field that he has had to cover is very vast
and it can really not be compressed into the artificial mould of a short duration
discussion, It merits, the subject merits, the situation merits, the circumstances
merit a fuller discussion, but that is no longer now possible, as. If this a fait
accompli, then we have to deal with what is delivered to us. In advance, Sir, | would
like to offer my apologies to you and to the hon. the Minister of External Affairs
because | shall not have the benefit of being able to be present here when he rises
to respond to the points that the hon. Members or | make. This is because of the
circumstantial difficulties — my commitment to be somewhere else at about
quarter past five or so. So, no doubt, | will not have that benefit. | want to clarify, Sir,
to the House as also to the hon. Minister that this intervention or the discussion that |
have sought, rather we have sought, is not for any aggressive, is not even for any
assertive foreign policy. If | might submit, Sir, to this Government, we are really
trying to find from the Government as to where it stands on a variety of challenges
that the country faces. We want it to move away from what | term an 'invisible'
foreign policy and, at least, have an effective policy that visibly serves our national
interests; and India is thus enabled to influence the situation in its immediate
neighbourhood as also the larger neighbourhood, to its national benefit. There are
some significant aspects and if the hon. Minister had included them that would
have benefited us. He has included Gaza and the West Ban, commendably, Sir, but
totally Sir, but totally inexplicably, | do not know why, thereafter, he has chosen not
to share the Ministry's or the Government's thoughts on Iraq, the present situation
there or indeed even or Iran. This is one large fresh point of danger that is in our
neighbourhood. Iraq is our neighbourhood, and it will be a mistake to threat it as
anything else; so also Iran. And, if | might submit, Sir, uptil 1947, we had a common
border; India's borders met Iran's borders and we had a post, which we continue to
have at that first outpost in Iran, a place called Zahedom. If we forget that Iran was
our neighbour, we do so at our own cost.

Sir, 1 am limiting myself to what the hon. Minister spoke of. He spoke of the visit
by the Prime Minister to the People's Republic of China, and also the
corresponding visit by the Chinese Premier here. There are four issues, four
aspects, of the present situation in our relations with the People's Republic of
China, they are all a matter of significant concern to us. They are not in any
hierarchical listing of importance, they, to my mind, are equally important. And, if |
take Tibet first, it is only because of the immediacy of the pain of Tibet. | must share
with the Government, as also with the hon. Minister, that | was somewhat taken
aback by the rather patronising tone of the statement that emerged from the People's
Republic of China as if patting India on the back. India, Sir, is too significant a country
to be patted on the back in this fashion. Recent events in Tibet are a very painful
saga. We have, for long, recognised and we accept that Tibet is an Autonomous
Region of the People's Republic of China. But | find double standards here. If the
autonomy of Tibet as an Autonomous Region of the People's Republic of China
stands in the way of the Government of India from giving voice to its pain, then
what about the sovereignty of Nepal? The sovereignty of Nepal did not stand in
the way of your policy to take a stand which, without any doubt whatsoever, was
detrimental to national interest, and continues to be detrimental. But that is not the
only



196 Discussion on Statement [RAJYA SABHA] made by Minister

3.00 P.M.

factor Sir, but precisely because of that approach. Nepal has descended into a
vortex of chaos and uncertainty towards which we too are contributors. So, Sir, the
People's Republic of China has taken a stand and caused big distress not simply
to the people of Tibet proper but to a lot of the people of Tibetan origin in India. |
must admit, Sir, and | was quite taken aback by the manner in which the Delhi
Police arrested, stopped, a peaceful protest-march that wanted to give voice to its
protest. | cannot help voicing, Sir, that this great faith, Buddhism, has its origin in
this land. A very great human being, the Dalai Lama, has given voice to his pain
and anguish. It took three or four days for the Government of India to finally find its
voice to say what it eventually did. The hon. the Minister of External Affairs has
finally said what he did. | cite this only because, Sir, we must be very clear in our
mind about the totality of the question that Tibet poses to India. Tibet, Sir, is adjacent
to the Indian State of Arunachal Pradesh. Before | come to the larger question of
Arunachal, let me share with you, Sir, the question of water.

In the statement that the hon. Minister of External Affairs made, there is a rather
cryptic line about the hon. Prime Minister also having discussed the question of
river waters, or, words to that effect. | had raised'the river water question, and as to
what had happened thereafter. And, because | haven't got any satisfactory
response so far, | do reiterate my concern and | voice it here in the House to the
Minister of External Affairs. No doubt, Sir, the hon. Minister knows that the
People's Republic of China has recently announced that a 141 kilometres highway
linking Borne to Medog city at Nyingchi Prefecture will be constructed next year.
This is all in Tibet. An airport has also been opened and is situated at an altitude of
roughly 3000 metres. Sir, Maddock is located near the Great Bend of Yarlung
Tsangpo, which is the Brahmaputra, where the river takes a sharp U-turn and then
debouches into India. Sir, India is interested in these developments since the road
and the airstrip adjunct would facilitate construction of a project planned by China
at this Great Bend to divert the Brahmputra water to the North. This had earlier
consistently been denied by the People's Republic of China. | had personally
raised it with my distinguished and very able counterpart when | worked in the
South Block. But having denied it vehemently for many years, China's official news
agency, Xinhua, has now confirmed plans for the Tsangpo diversion project This
is a very serious development. Very often the People's Republic of China chooses
to make policy statements through either the official newspaper or through another
means to which | will refer in a moment. So, this project is scheduled to start next
year, in 2009. There is not time for us to seriously take it up. Then, this Burma
Cove, which is near the Great Bend would have two components. It would have a
power plant with an installed capacity of more than 40,000 megawatts. May | repeat
the megawatts? It is 40,000 megawatts. It is utilised. That is where the Brahmaputra
not only turns southward and bends, but there is a gorge and at a distance of
about 20 kilometres, it descends 2,000 to 3,000 metres. This is a natural source of
great energy. If you construct a dam there, you can certainly
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have 40,000 megawatts. But that 40,000 megawatts are at the cost of water to
India, to Arunachal Pradesh and to the whole of the Brahmaputra basin. The
second part of this is to divert water of Tsangpo to North China to which |
referred.

Now, Sir, before | come to Arunachal, let me speak of the question of Line of Actual
Control. There is a very intriguing word used here in the statement. | found, and | must
voice it, the whole paragraph or two or three paragraphs, or however many paras,
about the People's Republic of China visit as if they have been drafted, both in great
haste and rather casually. | would request the hon. Minister please do kindly go over
the paragraphs at the end of this. 1 am not at all, for a moment, questioning the great
ability of the excellent service that the Indian Foreign Service is. But, perhaps, it has
been prepared in a fashion or in a manner that really, to my mind, diminishes the
importance, both of our great neighbour as of our relationship. Now, the question
here is direct. The term used is 'boundary'. | am sure hon. Pranab Babu would
understand what | am saying. What we are going now with the People's Republic of
China is only a definition of the Line of Actual Control. And, if once the Line of Actual
Control has been agreed upon where it lies, there will then arise the question of the
border between the two countries. When the Government uses this third term
'boundary', you can have a boundary of a field; you do often have boundaries of a
house, a cropped area. | would make a request to the hon. Minister because these
small issues, small terms are not small when it comes to the People's Republic of
China. Why have we chosen this term? The reality is that what we are doing currently
with the People's Republic of China is really a definition? We have set up a variety of
teams of specialists to go into the definition and delineation. We are sharing maps. Of
what? Of the Line of Actual Control. The Line of Actual Control is not synchronous with
the border between India and China which is McMahon Line. What is this 'boundary’
that the Government of India is now speaking of? Sir, all Governments do it. But, | found
in the statement that was issued about the border phrases like "The two sides reiterated
their readiness to seek a fair, reasonable and mutually acceptable solution, consultations
on equal footing, etc., etc." There is nothing very new in this. It has been the
formulation that has been going on for quite some time now and | was really not able to
find the 'shared vision' in this and about what. Of course, we have moved forward in
the cosmetics of it But, what about the strategic and co-operative partnership, etc?
Please, do that simultaneously. While the cosmetics are very important in a
relationship between two countries, the substance is also very important. Preceding
the visit—as | have experienced, on a number of occasions, People's Republic tends
to do—the atmosphere of the visit by coloured, statements on the status of Arunachal
Pradesh, etc. Sir, though we have said that both sides are committed to resolve all
issues, it is intriguing when just before the visit is to take place, or, in this instance,
following the visit, statements keep flooding in newspapers. | will share with the hon.
Minister and the House that it is standard Chinese practice to very often make
statements of policy through eminent specialists, academics, University Professors,
etc. This is standard Chinese practice, and | have no doubt in my mind that the
number of officers who have served in the People's Republic of China are fully
aware of it, and | have no doubt, perhaps, they have already brought it to the hon.
Minister of External Affairs. But, let me sharethree cases. Professor Fu Xiaogiang
of the China State Security Ministry made a statement which followed the Prime
Minister's statement. He stated that India was not willing to make suitable
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adjustments in its boundary positions. Have you chosen this word boundarybecause
he has used it? Then, | would be disappointed if he has used it. Now, he has also
remarked that if this continues, it will not be beneficial to the development of the
overall situation in the Sino-Indian relations. This is very typical of People's
Republic of China. Let me share with you another example. Sun Shihai accused
India of setting up its Province along with the Administrative Division in a still
internationally-disputed region and declared that India's announced moves like the
construction of hydro electric power stations in the India-China disputed region is
not going to benefit current Sino-Indian border negotiations. He urged for caution
and restraint and added—and this was in reference to the Prime Minister's visit to
Arunachal—that Dr. Singh's visit to Arunachal is a sequel to the anti-China policies
of the 'hawkish factions' in India. There is no very great speculation needed as to
which are the 'hawkish factions' in the current political situation. | am sure that the
venerable Professor refers to the Communist Party (Marxist) that they are hawkish
in the polity today.

Thereafter, many articles got written in our newspapers advocating that India
learn how to kowtow before China. This is surely not the Government of India's
policy. Let me give you third example. Professor Zhao Genchang, who actually
found our Prime Minister's visit to Arunachal as 'provocative', calls Arunachal to be
the Sino-Indian disputed territory. Then he goes on to say the Sino-Indian border
is not witnessing any incident; and, during his China visit, Dr. Manmohan Singh
did not adopt any measure for compromise with Beijing. This is in direct refutation of
what the Government came out with a statement what they have stated today.
Further, the Indian internal political situation is not yet being affected by emotional
factors like elections. This is perceptive of this able professor. And, then, on the
Sino-Indian border issue, the ruling party and other political groups inside India
do not differ, but there exists comparatively low level of mutual political trust
between the two sides, that is, between India and Pakistan.

Now, | must share with the hon. Minister that quite often, in fact, almost routinely,
such views are given voice to by scholars who are employed by the People's
Republic of China as really the forerunners of their policy. They are the advance
guard of the policy of the People's Republic of China. They hint, then, they state a
policy, as has been done here, then, they repeat that policy following that an
accusation arises and they begin to accuse and disagree with India, and, having
accused thereafter start claiming the territory. This is routine, Sir, And | have cited
all this only because | am keen that we do not repeat the mistakes that we have
earlier made in this regard. | do not want to go into the historical antecedents of
that, Sir; that is now what we have to deal with, because we must have learnt from
the mistakes that we have made, and, this being today's reality, | will make just
two other aspects of it.

After the Prime Minister's return, despite what they had to say about Arunachal and
despite what the hon. Minister of External Affairs quite ably, but categorically said
about Arunachal, a statement was issued, and, to my understanding, | do not
know, because diplomatically stated, the People's Republic of China complained
that India was choosing to repair some military installations in Sikkim, in the Indian
territory. If a military installation, post winter, in winter, requires some kind of repair,
that is India's choice, and, to complain about that seems very odd, to say the
least.

Sir, | must refer to Pakistan because that is mentioned here. The statement
speaks of—not a very innovative idea—what has taken place in Pakistan today is
the transformation of the situation beyond recognition. Pakistan recognizes it, the
world recognizes it, and, | am sure that the hon. Minister for External Affairs also
recognizes it. | do not understand why the
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statement limited itself to: we are ready to start a composite dialogue—two ways.
There is also a Government. | did make some inquiries to seek a clarification. The
theory being that it is best for India not to say anything because otherwise the
blame will come upon India. | am not impressed, Sir. there is an existing reality in
Pakistan and that reality is worrisome. 1 don't wish to dwell too long on it.

Sir, the hon. Minister spoke of Gaza and West Bank. What we are witnessing
here in Pakistan is too worrisome, because, very often, the theoretical
perceptions, particularly in the case of Pakistan, do not necessarily provide practical
remedies of policy. 1 do not wish to pursue it further that Pakistan is still attempting to
find an answer with its present travail. We have always said that a stable
Pakistan—1 said it when | worked in the South Block—a Pakistan that is
economically viable, that is socially at peace with itself, and has politically found an
answer to its many challenges, is good for Pakistan, is good for India-Pakistan
relations, and is good for the region. But | do not think we contribute to such a
Pakistan by the kind of near-impossible and near-invisible posture that we
currently have.

There is a brief reference to Afghanistan. Sir, it is also mentioned that the
situation there is deteriorating.

Sir, the hon. Minister of External Affairs is a man of experience. His long service,
both is Parliament and in Government, has given him the needed ballast to
understand the totality of the situation.

Sir, the situation in Afghanistan is beyond repair. If we are facing the challenges
that we currently face in Pakistan, in Afghanistan or in Iraq, it is a consequence of
the total and utter failure of the U.S. policy in this region. Permit me to elaborate
onit.

The policies pursued by the United States of America in Iraq and attempted in
Iran—I don't want to go into how, from the very beginning, despite our efforts, we
were slowly edged out in Afghanistan and, of course, in Pakistan there—are all
trully detrimental to India's national interest; they are detrimental to the countries
concerned; and, in the case of Afghanistan, | find it beyond comprehension as to
what NATO is doing there. | have often shared this concern with my friends in
Pakistan that just 60 years down the line of independence how could they accept
foreign troops on the soil, not simply of Afghanistan, but also of Pakistan.

Soon after the Northern Alliance had taken over Afghanistan, after defeating the
Taliban, a conference took place in Berlin. That was the first attempt to edge India
out and | still had the job to do in the South Block. | insisted upon the officer who
was to go there. He said, "Sir, they are preventing us from getting reservations.”
The Conference was in Berlin and | told him, "It does not matter; you go to Berlin;
the rooms will be available in the hotels." | was astonished they divided
Afghanistan amongst themselves; the United States of America would train the
Afghan army and Great Britan with their colonial experience would provide them
knowledge of district administration as also policing. But policing would actually be_
the area which the Germans had. Sir, though | am not on this issue. | must mention
it? They entrusted the responsibility of teaching and hardy Afghan friends law to the
ltalians. | found it astonishing that of all the countries in the world, they chose ltaly
to teach Afghans what law is. | have said this many times. We wanted to send
wheat; we wanted to send buses; we had to send them via Bandar Abbas and Iran
into Herat. Sir, the situation in Afghanistan is directly damaging India's interests and
we had to be more assertive, establishing a position for ourselves there. It is a
disaster that faces not just the NATO or the United States of
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America, but it is a disaster that faces us India, and not simply because the Taliban
is again getting so active in southern Afghanistan, it's because of the reality of the
deteriorating situation.

Sir, there is not a mention of Bangladesh though the hon. Minister has visited
Bangladesh. Sir, 1 have just two or three points. Sir, the military intelligence has
said earlier that they would be in office for two years and, then, they will hold
elections. Elections are now announced for December. It's become a militarised
country. Whatever we charged Pakistan with earlier, as being the epicentre of
terrorism, is now very close to be levelled on the doorsteps of Bangladesh. Sir, |
am not able to understand why the Director-General of Forces Intelligence came
here recently. He continues to harbour known ULFA terrorists. It's very important,
Sir, that we lean on Bangladesh. This is vital for India. It's vital India's national
interests and the camps that India's north-east tribal outfits are found in Bangladesh
must be dismantled and the known ULFAs and other—I do not want to name them—
must be handed over to India.

Sir, | have already exceeded the time that was allotted to me. | could well cover
Gaza and the West Bank. | am gratified that the hon. Minister has now expressed
that they will be ready to play a role. This is a very feeble statement of policy. This
is what had persuaded me to say this. We are not advocating an aggressive policy,
not even, under the circumstances, an assertive policy. But, please don't let it be an
invisible policy because the world is not able to see as to where India stands on
issues.

Sir, | do wish to say something about Kosovo. | have said it here. The example of
Kosovo is an extremely damaging and destructive example. A rather mild and
watered down statement had been issued by the Government some three or four
days after the event. It is not possible, Sir, for me to accept that a country is cut out
virtually a province is cut out of a country, recognised by the United Nations, given
the rank of a country in the United Nations and is accepted not just by the United
States but by this rather cosy club of the Anglo-Saxon cousins. Sir, the world is not
going to be ruled only by the Anglo-Saxon cousins. India do have a statement to
make in this regard. And | would urge the hon. Minister to recognise the
importance, the dimensions of the step that is currently being taken by the United
States in defiance of the United Nations and the UN Resolutions on Kosovo. In the
last 3-4 minutes, | wish to make a submission about the Civil Nuclear Agreement. |
appeal to the hon. Minister and | appeal to the Government that this is not a private
affair, Sir. This is not a private affair only between two political parties of the country.
This is an issue of national importance. It has dragged on for too long, and having
dragged on for so long, the country is now confused, and we are certainly confused.
What do you intend doing? If you wish to go ahead and conclude this Civil Nuclear
Agreement, please go ahead and do so, despite the protestations, and despite the
pretension of protestations which we are constantly witnessing from some of your
allies, and every two, three months, we see that this, that or the other thing will
happen. Then | do not know what magic wand Pranab Babu waves around, the
rather aggrieved Coalition partners, then meekly come out of the meeting and say,
"Now, we will meet a month from now, and revive the agitation all over again."
Please make up you mind; do make up you mind. Do you want to go this way or do
you not want to go this way? If you do not want to go this way, please end the
suspense and say, we are not going. If you are going, then say, please go the way,
call the bluff. After all, what will happen? They will withdraw support. You will
continue in office as a minority Government, | assure you {Interruptions) | do not
know why they laugh...(Interruptions)... They do not want to withdraw! Then say
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that you stand for the Civil Nuclear Agreement. Please understand that i am not
going into the totality of the Agreement because the debate has gone on for very
long. Sir, the aims are contradictory. Sir, | am not going to say what Condoleezza
Rice, as the hon. Secretary of State said, "We will support nothing. That is in
contradiction to the Henry Hyde Act. It will have to be completely consistent with the
obligations of the Hyde Act. That is a clear enough enunciation of policy, and | totally
appreciate what you said because, then you said that the Henry Hyde Act is a piece
of American legislation. It is a provision between their Executive and the Legislature,
and that is why the 123 Agreement is what we have. That is what the Minister said.
This is acceptable. But behind these two statements lies a huge chasm of
fundamental difference. That is what i submit to you. i am not going to go into the
details of this clause or that clause. i think, the House have got sufficiently educated
on the matter. But the considerations or the criteria that the United States of America
can simply not give up are the 1954 Act, the Non-Proliferation Treaty; because that
is a national security requirement of somehow bringing into force the FMCT; that is
connected. FMCT is not only for FMCT, but to put a cap on the reprocessing
capabilities of countries like India. When reprocessing capability capped, your
future is capped. Now, of course, energy and commerce are also a part of that
policy. If India buys the energy, then the US commerce will flow into India.

India's principle, as stated by the Government, and, i think, the large
understanding as also the commitment of the House, is that the strategic autonomy
post-1998 must not be lost. We are not signatories of the NPT, therefore, we are a
non-nuclear weapon State. We have not yet agreed to subscribe to the FMCT, and
we have not yet agreed to put either a cap or a reprocessing under anyone's scrutiny.
(Time Belt) Sir, | will take just two minutes and conclude. The reason, Sir, is energy,
which is very good. But Australia's recent statement of not supplying uranium, and
uranium being in global shortage, really, underlines the point. That is why, 1 have
said, at the very beginning, that the statement is, really, a statement on a subject
with such dimensions that this Short Duration Discussion cannot do justice to it.
But this is the only option we have towards the end of this Session of the House. |
am very grateful, Sir, to the hon. Minister that he has found time to sit with us, and |
do convey my regrets and apologies to him, in advance, that | shall have to leave
before 1 have the benefit of listening to his reply. Thank you, Sir.
sft sif¥re sredt ( oy R w): d@ g W), MUA qH AT BT HIBT {FAT BIRA

ffrex 9 ot weedT sy 491 4 91 off, I9 R WTHR 81 %E & | [eg T &l
®INA gifadt gfrar &1 sl 7 s59d &k Yeaa &1 fyarel 4 3l Sl &1
21 39D aof8 I8 © [ gl BIRT Uifad] Seuse BiRT uifawdl g1 9717 gaArsd
qade 99 A A g fear o1, 3949 9 g ve on givar 9 5399 |
BISH Jaac IATdT, WIsH fa4c d ureifque far, a8 e gfvar & fedl a4
H gdr B, BT 7 IHT @Y 3471 a8 98 Haifeyr, ey, fagaqm,
AISY ABIHT, RIAENT 81, 899 WISH ITA &1 8% SH8 ATy fIIT 3R ST31
AT § (YT TS HI HATITI AAIAT AT STHR AT b YTH0ST0T0 BT
AIBR H I8 ATST STSYC gall, 39 UIfAHl & 3SR ATST SIS 3T, oA fhd
fEgwar &1 BIva Uifedl 3R AR (X 1 U HAAY 8T ¢ ABSI-TABal
grfaw gifafeds ureis & 3R sfaard 819 & qracE gl 43¢ HAd
BHN 3T IBAT 2| ST I SIeX 3% TUISeT &1 q1di 4 q31 ASATH ga7l o
YfFdar SIa & A A I fEET-NEET 397 q MfFHH B §odbT HIA ST
RE § 3R IRPIR Bl AU HIT BT BTH B Y8 &l § 30D URHBSH BT § |
BN HfTe Bt 9191 'R 919 31 999 g5 d | ursH e 3 91591 & IR A
Y% A BBl 8 b g9R u1s¥ fifeg 98 ¢ o g8 gis Red b1 4IRS 915 1 g,
s fUse e dd oA A ugd ugr HHl € S IwUTAd UL ¥ Y R a8 B
AN A dBR 919 B V9T fUod g9-Ugs drdi 9 T8 g3 €1 $9d oy d
H1fael IRFBITE 21 IBIT 59 91d P 4IAT8 A8] DI




202 Discussion on Statement [RAJYA SABHA] made by Minister

fo gfar & 9gd 9R quifds g8 IR d aJ1 A1Fd 21 I='IA JE(USIEd b8l &6
FRUTIA UL W fEGETT $T ¢ 37 UIC &, U Ae 3l ¢ 3R fawn 2711 59
fag gare 431 F1fdd gaRsaE 21 W, A3 A 99 a0F F I/UTEA 4R b aR A
I9% 95 9N s 7 a1 g &, o add 4 qvurad ua ¥ &1 feuygfes gara
T, B GXBR 7 TIAHC A6 ATgA1 B Ar918 fpar {5 srwurad ue v 313 fsawyfes
sATHT T8l 2, EgTT &1 ta 31U fFed1 21 ¥R, § IRPR 4 A6 A1 1807 {6
g1 731 B 3R BIRAT frwey @t T F Aqre F A1y o a9 g8 2 &R IFF arvaw
F/UTIA JSU & IR H A9 & Aled 7 69 TRE behave [HIT €, I8 87 THT AT
e d o5 TgHHT % AT BT AXTAS U W Bl A B T 1S €, a1fe gwfda &
J7ex fe=gwarT Ul IR B |qd, U1 GIfAH Bl clear B Fb, F P ABUTAA 4R T
BT ABI fUsd BT Y 4§ FI9 & 378 3R AR =¥ 9_I dispute I8T 2| fIaT gag
419 & |1y fF7gar aes Red arsar g, dfed § g8 € J=a1 g 1 w9 & g1 &1
I qATIT T A1 FHAT 2| GEIBIA BT AT H B ST 2, 9 ARG S g B
ue faar S {6 fEasT a1 1 811 89 A9 & A1 IHIF9 ST 184 8, AT 84
YT AT 8T Y AP | AR, P BIF, S ATS DI TARTIT A Gab 1P q8] Bl 8,
I8 P AU GBI ATAIR T8I 991 GHAT &1 BH A AT HI 8] qAT b | 89
IRIE & 91 B gASH AR WA, AP g9 fgar gas =19 & Q1Y A FAE1 9184 ©,
S¥P AT I HIAT AT8d o1 BINT fHfI¥ex 7 81 € fF FART volume of trade 2010
T® 60 fIfdaT STAR 81 ATYIT ST FHRT AT & AT HIS[FAT volume of trade 33 fafaa=
TTAR 8, FTAH 60:40 BT ratio &1 Balance of payment 9 & &F A SUTT 8, AR &b H
P 21 H IRPR A dea1 a1 {6 gfa1 & a73x I srarfesr N9 & 6 garR) uifawd
independent ©, 89 WIHI IIMAX B {118 & @ &, 89 AT & 378X disrmament &
AT TS GBI X8 ©, DT gD A1aS[E BH AT existance 3 WARX H 8] ST Gbdl &1
aret i1 asht & A1 T #1293 W81 7, 9 IS & |1y AT g9R gst ff 2 B BT
2, IUB! 8F ToR AT 8] X & | IUHT BIIT AT &1 ST 81 8T 81 4 1 A71dT
2 for o a6 @ =19 dFd! F) X812, B € I 7 T8 economically JFHR®HT | a7
ST AT & 1 31T JIARBIIE AT IR dominate FX IBT 21 ST IE! guis 2 6 W RP1
economically |IY SYT&T AN &, GIY SITGT ATHIR €1 39 10 P ToR TS 8]
far s @&d1 & ga1 & 7R S YATTAS economically AT 81 ©, economically
qIPHIR EId 8, d 918 AT T 918, d gAY GATTAD IR dominate BT &7 &1 W, § I&f
H#31 Sft & w1 Ag A Y v 939 fHv 7 B8l § 6 39 g1 & ey HAWIR Al
D BT qhd T8 BT, FAGR Jodb 1 W HIs gba A€l Al g8 gfvar aga wirfas
gfrar 2 &R g8 gfvar fad area &) sara gasd 21 99 @l & 919 ared gl €,
I9% A1 I8 gfaT F eraR S-S gArfas AR & AR S-S gAfAS dTIHaas J,
I8 FAGR qATfAD & Q19 a1 fean § g8i w % ve & 919 1 arganl qErd
g9 3H HT1 UF g1 fEHST T8 $AT BT IISUTE AU S & I’ a1 &
ATATS AT A1 § U SUIT ITI I¥d U149 9918 Siad o, Af6T s9d qrass e
JETH g ST ATHAdR U1, 19 HEIH & ¢ AT SQI Gob A1 & T4 199
1% qErH gAT SATST ATHddR AT, A1 q8I & A $daT I b gfa1 & 799 4
|ETH gH 7 e f3a1 3R 39 & arvsx i ax faan iR®1 g3 9 ST ATrhdas
AT GETH 4T & 919 1 $'© gan , 98 g3 gf1a1 7 311 39 &7 9w ga+ &1 widi &
75, e &9 99 g1 & a17eR g@Ig AATs o7 W81 offl A1 96 Bl 189 W 98
BT BT BT IR I8 2 3R TP & A3 B! ST BT FETH gAT & Tl A STAT AT X8I
AT ST AT SITRT ATHAAR 81 &, AR AT S5 ATH &9 AT 8 | I§ b ARG W8T &
3R 9 B9 ATA ATHA QAT BN AT # ARPR 4 HEA1 I fF o1 89R1 8
FT3AT & FTY I V&1 8, SU £ W §H ok IGT B THYT 8| SABT SATET A SITE]
BT g w19 &1 8141 A1f8 |

JR, ATSAT BT ATET 4R g7 BT 18 Wi 2 R fEg T &1 snarar g
AT ®1 16 BIEET 81 F 59 919 1 g IHTAT BT g 6 3R TART TV YR AXH
A IF My fHar A1 Fd, @1 A1ST & A1Y
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2T 9g A I3 B A€ 21 ' S e aR 34% B 91d €, A+ gfar &1 w9 —wde
1/3 fe=d1 81 91d ® &R R 1/3 fewdr v w1y 81 9I1g a1 gt gfHar & owR &9 orud
HHel JAASINT B AHA o1 § YR A AT {6 SIS SART A ¢ IISAT F
AT 8, 89 W TIo9E 9 Bl AT 2|

R, #AY Sft 7 grfewara & ar A 93t o)1 e urfedrT & ) g1a1d ®, 98 989
qEATfaw gTaATd 81 IR & A1 g9 I 31 a1d-Ad Tl &1 &1 oY 981 &
B4 & gret guTd {31, d95R 41 S & gXdT & FCTHT MAT &, Sl 981 & &I aradl
g1 #3118, AT I=/IA N F1 8 6 vk W qra-da & 971 fegwaE & a1 s
Red e 781 81 9ad €1 # IRBR A deAa1 g F urfewE & arg ot St ard
It %81 €, H9-DY9 S Y&l BT d bR 97 €Il &N €, fdd aex giw wifha €,
Feard Uleard ATHA 8, TRBIfCT A1fid 81 F Arg SR PR A HE AT b R
PR & & R a1 4fThd & a1 uIfepdrT & 919 Sl g% 48 &, Usd 84 I Jel R
SHAT IR P 8| HYTHR W &9 91 F 919 -A1d = AP & |

IR & 7ex ol #l RSR g4, P a8 w® SHIHH 87 81 &1 € &R
B4 IABT dodd BIAT AT g3 BT & 6 SHIHfeHel g1 g8 PR fF=gwT &
JTY SYTET 48R AP A q1d 1 PR GHdl 8, dfdT Igf § PR A I8 IR Pl
g 6 g3 gars 2 % uifewarT &1 o1 sabfed faved €, 98 7 ol 9gd qadssa
B U1 € SR T € g3 g @1 I 21 g9 IR & AewAl AIHA b A1 IS
ASTEAT AL B Fhd, dAfeT W, AR I 499 2, TR o v guifas €, 99%
SIATATH BT 89 Jor Aol Hf g R B 71 B IR WG W @ g7 AL W
JHA &1 UIPEITT & 37X AT A P &1 onHT 9gd asiqd &1 8 3R a1+l a8i &
H% 3ife T Nl ¥CTHh, TR AT ST IITT AT & o5 a0+l amer +ft gudw |89 &
|1 21 AULE AT HT d81 FATIAA 2, IIT A 981 &, 39 W A 989 8] HRAT I8l
g, dfed wrag g8 gfar &1 adbell frard € 1 ve wed, S ®is &1 931 9 €, s9d
ITI9T 98 TP qob b1 Usiisc 1 8198 I8 Wl A19q1 & % 981 Sl € ok 7 gsfice
g, 91y & ot &) 9t ft ugd gu e i Al g 2 fET ugd SAr) € I8 R s9H off
SYTST 3789 91 I8 & 6 g1 & 98d IR AThadx God S9 AT BT 91U S I8 81 9
9 91 &1 B IHIA 8] ©, G&T BN [ Taad QIfad 81 19 {6 e a1 a8
SrgfRad, B, 39 919 & 37a% g3l YATE & 3R 43 YRIIBIT & 6 IR 39 919 W
RESSERCEIl

&l W ARSI B BT BT A7 19 & A7 § IWdR 1 JIRFATE 1 7]
s9d fAT AXPR 14 qardpare &1 IR 8189, YR =g & e snys! @ve a7
off, Afpa & g8 Mt FE1 o6 394 wsil AT B9 B THRA 21 I8l W # F31 f1 4
gg 1 S1FA1 A fF sAR fead uifdafeda foad ar fread e a8, o
IfHarT & 178X € &R U & fras o=+ @ 9 fR=gward & or7a¥ 21 4971 g1
fodl s @ BIs TFAd S B AHAT & AT A1 81 APHAT & 2 WIS, S 981 W &, FAR
IFF g5 89 fHdl BT 7 S 1 FIT 98 915 3 Gl & AT A8] 3 FHId & ? 3R 3
JRY A1 IR PR JIooI8 <311 A1 1T S8R I

R, BT W H GIPHR A TP 91d 3R BT AR AT S ¢S 8 AT & 91T IR
I8 B, UIfR¥ard & 91 sA9- 689 SHHT gt #1 987 €, 91 g 4 &7 1 eR
2 B g8 Uifersl, S g9IRY ATSHT & A1 7, 9 UIfhwar= & A19 ®I, dI €9 AT
BTIST BITI UTFRIATT BT W1 2 €, 98 $a91 97 7 b AR Y&l oI ¥eTdh ATh T 8,
AR Bl & ST 98 BRYRCTH YRT P ATh T WIIT GHhd ©, Sl SITT IUAH 8 | §U(eIY
MR BH ¢S B g8l Uiferdl, ST g91) 91891 & A1, UIfhwI= & 1Y X of, 91 9
YQT AEYA BT ©- H BIs SHIAIHTC 981 8, dAfh 931 TH1 7989¥ 8Ia1 & fo fewgwarT
B ST 95 dS1 BIIST BT SATAY B8H UITPTIATT &A1Y I1d HRA DI BITAA BIAT
T1fey a1f &9 I9 ¢ &1 M FeIv | o gax uifafedd g2 2, 99 W 915 § € 919 31
ST AHT 21 39 UIfSHEITT BT W B1IST 871 3R fFg w19 &1 W1 B1aa1 i)
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BT & H dgvT A T gifafesa ardts &1 v ST g8 oft I9H d oyl
grel, BT 91t B G 4 grfefiue 37 & fag 731 a1 a8 991 q¥aq o & difaz
g15q dfusc el | 98 999 ®8d ol {6 Ifeeaa & sy SsAIH 1, g3 feaers SHISb
3 AT 2 g 1 3MUP AR sAR Read S 81 ATY| 19 S7614 98 1P Hal AT I8
$81 o1 {6 oM fE=g T &R UIfepwara & ed 1% 81 SI1¢, AR -AIST IR 81 A1,
a1 g9 arfead &1 el &1 ger ]9, g4 B H13 @azT A& 12711 3R 84 o} "er ]9,
ar ot w1 gIfH¥arT &t arEd & SR S d¥9edd 7, 98 GI-9-g7 Wed IS 3R
PR IR B 3HT &1 a¥edd I & uifdafesdd w &0 & SI1e, d1 urfewry
DI SHIBH A YT -T-YT A BId] dell AT

(it SuguTafa o= gu)

AR, BAR 8P H © & UG Ud RIEHH 4o 81, 3fSusc 4o 8l, a1 &
T8N qgA1fd® & B1UT § 9 Wl | el grfewara 4 fHar 37 RS9 g9R qod & s foar
2, 394 I8 M go §=aTs & o o1 o urfh<ard 9 g9 S & fag Sdlrs, el arfern
GT g1 I AN & J7qR oI IBT 2| AT 1P & f7ax fhd- GIHa1d erdrd 2, gav
R AAX &7 g8 R addl © 6 o 399 A AR NI IFA Sl B1H AN D DI
feved Bea & fay fooar o, amst g8l uIfe<arT & 3=aR 81 81 & | 39 60 ATdl 418 41 3R
# GHTIAT BIAT 8, AN [T T AT o © [P JATIAR SIEIATHTA & qras[a, THH
H1fECSH & qra9[S , 919 HHHfdasH & Irage, aq9/™ RIAfaIsq & 91958 9 B I
g1 fevdi § 981 gic a1 21 fE=g &1 3R fF=g 1T &1 aarq §4 91 U 841 &, 918 98
fg=g 81, 918 E9aqA 81, 918 fHa 811 dAfed uifesard § 60 9ra 19 9149 & 9199
Il BRI &, USTE] AT &, FEgWTT A T AT F9 1947 § I g3 AR 54 &
| MY A, g g8l S #l BTSN FEANR ©, d AABSI &1 ...(FAYT)... W, YT
TEh I8 99 U1aT1 I8T W H A9+ I | U 1d BT a1g 1, HIRAI SATd7 gT1el & Al
|, B TR FITH BI 919 81 &, 6 ST v IR W) 9971 91, Uh HAolgd $1 A1
W 9T 1, AfhT $HSG 199&, W, 20-25 Al & I8 I8! qob, Aad! §f7a18 Th
Aeigd W W] TS ofl, g8 T 59 H gFHST B TN 98 AOlgd 99 {odb Bl U ATY 8]
Sire urgTl gafay d aud Arfygl @ sy {$ ergad uifdafeay el € ged & ar7av
FRIR AT F81 8Idl &1 PR urfepwar a1 f8di 4 g¢ 791, & i &9 13a71 3iiR
AT FATAT I GF AT TS AT I 9 T AT §7AT 2 P AT Wl FAR THA
2101 79 & 3R H SHHH 497 7, fyws W<t 2, = g1 2, fawrs St 21 w1 @
ST A, S A1 2% & ugrd 7 a9 d&d o, 3 91 §9a1 39 9 @ 91 38 2
5 a@® & grara S9 S gAfa® & 2, ST9 I8 U4l Fddi & fF #gaa uifafeaq
foefl oo & fag &+ wragds 7 8 9ol 71 Nifdafeaw a8t wragds gidl &, gy
HI S SIS B Il SATQI G 1947 H 3R 9 odb & A% BHIN fore fathers b AT PR
3d 2 fgrgar ua fawg I8¢ 819, 1 WA198 99 a1 & =% fedl § fgwaq &1 gt
5 a8 Sl I3T AT B g T By GHA1 o1 fF fe=g¥ar f&g v ad1 91971 91 ?3T
21 U@ f&7 gz wifears 941 91 ok 98 U qfaw g 941 o1, g¥adA1fie IUsg 997 o7
3R IR 3 T9 fRaT o1 SFATH BRI A9 ReAlSIq BT IAP qrasa fegwrT a1
S 39 T B FIUW 1S3 of-dfeqd a8y a1a A8%, AIATHI TS, AIPR 4T,
ST AR T ArE-gEsaR haar a1 {6 g9 999 1d] & qrac[E I8 God Yh HaG A
qodh 99 B IS! a8 & {6 M9 60 AT & d18 H1 I8 Job Ud J&I®Hed o @,
AEIHEH TFERIT &1 I8T gIAHR 3% UTa¥ 98T smoothly &Il 21 fUwell AvaR of,
I $A IIFHR FATH, 98 Ydh JAEIT 91d &, AfhT 24 UrSts B YRR el 3T
FHATRY U® coliation WXBIR &, AT 39 T F (Y TTAHR A6 ITAX T smoothly BIAT
2 fop g8 e gav sl qa1fas & 3R 81 981 95T 81 ¥R, q3 719 ITe 78] 37 61
2137 & UP UTsH AR 7 81 {6 93 @4 aRA BI 57 s &I SHB A B1iId ARIB
T8l 2, dAFsl A1l B FHRBT BT SHHH Fifgd ARG T 2, ATPT R FHIfgd
A% 59 AT H ®Is SHIBWI 2, d1 98 ST B 2 iR 41 yas I8 981 a1d 2|

R, /A1 S A fyed ¥ B 91 B, AT B 919 31, § I8 W 919 Y/
PR 4 9B BT P
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g fHed $¥¢ &1 gae frsd 3¢ d8d © HifP I & AT 99 frsa $x¢ FEd 2
afwell 84 a1 S9 fied d¥e w81 91fey agifd IR a1 98 49 R &, dfed I8l fihr
# BT f5 ATHAIR A BT Fa9 A FH AeHIS HTYF a9 SI1d 21 31 d A1 frsa
T2 HEd ¢ a1 9l gfrar 9 fisa g wEdl 2

sft wifge fafsdt (ST URw): 98 @1 dwe gfran 2

[{P_—,—."-»'*J'%ﬁu ihiiea 3AL g 05 |

#ft wif¥re srcdt: 98 d%e Ut 81 W), WS SR 9% & 31 a9 7 g9l 1| 981 F A
g WIIF &1 § YR | AT & 59 R g7 A998 <+ [P T o | 981 BART AT
AR ST B &, 981 W1 & Ay AT 981 &, 987 AT ] W Us &l § ARBR I IS
fearar argr % fogdosiio g9 4 fEgFATT &1 IIXA BT &1 ITRAR IRTHTA §A LT
fEg¥H & IIA B 21 H ISR | IBT 6] I8 YBA1 A1 1 fh SR ST 84
A A BIS ©, S S SATd B Spying PRI W, # 9gd 3189 ¥ H&AT A18d1 § b @l
A4 U1 fear? W), § waddc @1 RG @ gACS AH # AT °411 § 981 vH0I070
ARG & BIRT d18 F 7T ATI 39R1IA 3R BfAwlT &1 59 gvg agf amgr al § aie <41
arear ATl g3 A AfHINRAT 7 $81 {5 ys gqR) uifedl € 5 v ffawla & ar 4
IS, B ISP AMATS ISTYI, AfHT 89 ITd Bav H dIc F8] <3| W, Ig » ! uifafy
27 # OB A L1 181 § [ 59 yifawdl &1 deaia foar 1a1 € a1 981 ? fpfawda &
3EX 11 B B V81 &, 39 9 fergwa & aml & fadl &) gdsd g1 g8 o) safay 4
JIHIR A AHY AT HHIT{F 59 AT TR AIBHR TISE « |

R, AR & IR | 9 {9 3391 S 1 {6 SAB AT & fAy I ARBR B HIf¥en
2, d IHIT9 BIfgd G 21 98T BT AXHIR A FART 01 &A1 1Y 3R Irear & J&f
BT d1 89 9 dSIs dI A8 s UTgH | A1 & IR | I A THI BT ATg 7 3
F 37U ICTHT & HIR FB1 8, dfpd g1 W fEg 1ge Aaw B ol e fHbTs 187
AT AXHTR 7 IHFT harassment a1 IF 9% 1t F1add &A1 € w1wt 981 21 39 IR A
&I HeH ST B THIT 2

R, M F § FEAT P aud YAT3CS WA & IR H $8T & 6 gevAITd
Teife $9 & Q1Y gHIRI qddd 9o R8I &1 I8 91d [9epd 3P © AR Wiafhsd
AHIMTSH YHIHT & T9EId 84 Ugd b © AR 98 8 Al | P4 39 d B8l Pls
Y@ 981 © 16 I8 YfFdar S cu & feda d € | 4 4T 59 7T BT 8T § 16 A9ARSBT
A FANAD] & A1 FIT AT 8, 39 A SART P a1 981 &, oA $pd JARDT & Aq1a
BRI TIAT 81T 98 W) ¢ | FHRBT g1 BT ¢ ATHddR 4o 8| R g8 gia1 &
3SR BB SATSAAT R R8T & Al 89 IHI97 IAD GATH AaTs gl H71 giar &
F7ER IR FUIBT U Godb & ATY SIT&d] BR I8l 8, I 89 SAP (77 B AT
AT AT HIA, Wdfpd IqwADT & AT gART Rear g1 @fey, I8 qwd T
...(SFIYT)... B9 AFAHT & A1 TATH BT H 919 981 o< W2 2, dAfHT va dd ad &
q1E “GFATIR STl & 918 89N FW A A4~ g |

sft Suwumafa: sredl Argq, amud) urdt & o1l 71 iR THd T HI 2 SR I
BIET 21

sft if¥re sredh: W, § @A IR BTG .L.(@AYF)... § IS TP 41T TR
FEAT AT, 7 Sft 7 ®Er 2 fF grgT vaT | BRI SIS arvd1 7€ €, 9% gedd Aran
2, AfFpd defds 3w &1 S ITCTHT ATIT, S¥1 98d Tod WIefHai 431 o I off)
8TgS Udc 9 BARI IS AT 81 8, dfed # WRPR P AR <91 A1g 6 R
ARSI AqAFHT Taddc B1, § A1 6 dA1 Sft 48 919 F1 dJg5918 D, AR WWHR
FadPHT Ta4HT B e gl faw iR ' faw f 813 vee @ 8HIRT SIS avar 981 2,
BI3E UIC MUST gTHd

T [Transliteration in Urdu Script].
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4.00 P.M.

AT 8, HSIAST ITSH o Sl 919 $el 8, 399 BAR Hob b AR TATHIEHAT 43T g3
21 g 49 T ©, 9ga U9 BIAT © 1P Audda vRIAS, FAUST Bk ARy,
AH Ty 3 ¥CTH 39 dF & 99719 1 91 8, 99 g9R g8l Taawfigl 41 8 Srdh
21 3R B9 39 aXIdh &1 gl maddc o rudiaT &1 foaw 9dh fh 8IS Tae MY®HT 1947
AHAT §, BART SAY BIs dIGT 81, 39 A9 H 84 $B AA1-41 8] 8, BHIRT K
MY |1 a9, ¢, off YT $T1 8 IR I H $© &9 W 987, MM e 1A% Sl &b 3fa%

B, 98 a9, ¢, off vifie & qgarfas s34 a1 g3 dwar & g0 qred W1 e 8l
ST, SISl aret 91 uBd €1 Sle B MW B ... (FAIT). ..

R, M@ I PEPR A AJUAI 919 @A FHAN AR, AFIREST BT 31
AT & IR H § THY WBR | A1791 1871 {6 59 919 9 foa aradia omi a3
27 $© a7 ugd a1 A [HIaR 189 fEgwT o o iR 4 g i 9 e o1 947
H 374 v& HAifew A gra<ia g o1 49 IT9 BT o7 fF PR YalaR I, I8 giiHe
fordt aste & 81 81 UTal, d1 $9¢ HIAF~9 31 8171 ? fHIESR 9189 &1 IRHR 4 g
dTedd® A8l ©, i 98 981 & TP g3 HIFTIR oIS I 2 8k ITH! q1di Bl 89 ToR
3ETS 81 BR b | A1 fHTESR A9 7 g3 w8l o7 [P AFq=q 78] g1, 98 a1 g9
Fa9d ¢ f 78] g, Afepa o faftafedve 919 ol off, 98 I8 @&l o 5 ovr wifsic
81 BIAT, A1 v FAagIRe #ifvd & d%R 8] 99 ddd| I§ 98d gHUIce 919 B
..(IGTT)... § AP A F8AT AT [P 9 A9 R TISSIE a1 BT HTH BN |

sft wrifee fAfEd): S<=19 91% @ faar € f 98 991971 ey vfirde &3 a1, 98
FATTA ... (FFLT). ..

G 8 U i S o S e s e s e8] T
s, Tt S it S i S

sft wifre sredt: FaaaREY Sifgd $1 d¥4% 9191 1 9 9191, {FA b 4ob &
BT 4 81 ©, AT SII 19 IBI1 Hal, 98 § GIPR & Al Sl § AT AT8T 8 |

|2, MU Y I 971, MYHT 9gd-9gd g fwaTl

sft Iumurafa: sft gy frah snuet ife & <9 fy7e 21 9 9 fyae 4
SIRICIEN

sft geymwr faardt ( SI7 g e): Suwwfy Agiey, 391 faRie g 9 St @
ol for fader #3 Sft &1 g 9917 a1 f93qd ok <u1u® 2 fh 3a7 &9 999 ¥ 39 W
g g=t € B S AHAl, Fgife 394 U 975 € ok IFF q18 1 9gd A1 T weag
2, faaT e g ggr9 § 9l fovar 7T 2

HEITY, gAY 919 9 I8 derl 2fe I8 S 939 A1 fgqw 31 ot 9 faar
2198 9ga @ AAT T 21 I AN HIS 2fe T, T HIS FFeU 2 ;IR T A FE faem
2199 ¥ | B8 9979 fagr Sirar 2, g8 S ISR &1 99719 2 3R AT gl &1
5% 2, 399 919 & IR 9 919 B T3 2| FARI GXHR B A9 & IR F W1 AT 8, a8
w4 & Svgef IE 2 R UF F 918 Ta 8 FTaR Ifeeddl HId W18 £ R S F
AATST € {6 89 IR19X IFd STl d BF S &1 8HA GIW U I8 oAl B & g
fead & A9a § SF GUHAT & ARSI B A1 foan 9 w9 W suzerignty 3R
sovereignty 1 G ¥IEGT BT T HTST TAT 3R AT suzereignty TIIHIR B off 3R I
suzereignty ®I S*BI1 sovereignty I fIsdd &I geU AT PR S FHA §HA oSt
ggd Tedl 3R g fawrg gidl a1 wae g8 Rufy 981 21fd ofidls &R o afwy
TATS ATHT 3R I9% a919 aig fhgy wronef & w9 # gar ggf ond, f9=8 gwd uAre fy,
I8 BT FT HIGT fEa1 99F 91 gqR1 W1 fyare gan, d1 fygre § N7 7 gwar foar
3R 397 BRI EWRI The ST efUAT ol AR gAY Wed AP AU 1 U Hhey fadl
o1, b U¥ITg UIRA fpar o1, fad g8 w81 7391 U1 {6 59 IP U -Uh §9 SIHI9 84
g1 9 & < 99 96 T A9 | I SN 31T FHIS IW UKITG B, Hhed $1 gaf & g
HAT, T4 Y T, 3[d &4 98 APl AT 81 8] 8T 3R
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TR BHRI TR A I8 PIRML 81 8] & b 89 919 A R GEN |1 89 W 919 A R 9917 & geras
2189 1 Yo ¥ &8 I8 U 3fR AR 7T Slo I FAER AlfedT 7 Udh IR dal AT & ars=1 vRrm &1
AT TSR 9 AT §IAT TR 8 3R IBI I Hedl DI Y, Y8 AT <h B! 1 {6 3R TRRIT A
I 3R R Y SITY, I ST ATHaaR I R Yahole 81 1Y , o el Sl &7 il g9 7, &9 39
T9gd ®I Hl G P FHhd 8 MR a1 81 T8 ,URRT | TR 3R g 3 2o & o @ 3R Gahd
21Uy g8 gl o1 f5 A9 o1 7% 919 et 7 T, o1 iR AT AN | TS Bl IIY IHA
HRT B & AUAT GIAT TR Yob T 3R URIAT # SFRIST BT aRE, SN AIST g1 § gdaa
T TS T, ST ORE | A 7 [ Ugel BT o o R # 1o gaedn 9917 3iR 98 TR
T BSW! Bl IET| IBUMEe & A # 81 39 IRIY o 98 reumael &l g% ¥ & disputed
area,disputed region HTFdT Y87 31X ¥ disputed region & HFH & HIRUT SHLT S-BI+ TARTST ST
IR B 19 e #HA Sft SovmEe % SR TR Y A1 S W YavTS! ST Ul $Ha! @eR off fs
SiI R Sforer 9,9 5 ereurmad & 9,396 diot & T {3, aifds St ds @t Sovd e ot
9 9 | 91 fager 72 off ¥ ft deT € fop AR e w3 St 7 srourmae | S} a7 A o) faar
3 SrovTad SR %41 21 Wi #3i Sft &l SITeh” I8 AIfAd B &1 AR Sl TS | g o7 el
& W1 SR1ER 39 I DI HB1 AT AT 3R H T8 ST §, R a8 Ie-Aeiel aXieh A I8 a1
PE TS T AYD! GATHId A8 FHAT & WR TR gs 8l, A8 AMRBINI] & TR IR g8 8 iR 918
fcer 430 & TR W S 813U GG [H-fh Jel IR a1 I 1 A9 I B 1 I 91 BT 9 &
yfaffRrisa 7 w1 Sarg e, sHat SIHaERT W O 98T B e Ay, T8 el IRR Far #,
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I R feah ferwa & A1 snusd! Wt 141 A1BY, 39 WS & 81d &1 89 ¥8 |HIAT
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SHRI SITARAM YECHURY (West Bengal): Sir, at the outset, | am very glad that
the Government and the hon. Minister of External Affairs have accepted my
suggestion, and what some others have also said, and this discussion is taking
place, following the suo motu statement made by the Minister. This is a very
important discussion because the Foreign Policy of any country, what it is and how
it is conducted, actually defines the character of that country. And, to that extent, |
think, in what the hon. Minister has said in the concluding paragraph of his
statement, there are two objectives that he has outlined. One, to develop close
political, social and economic relations with the countries of our region and the
major powers of the world; second, to pursue our independent Foreign Policy, as
dictated by our national interest. On the basis of these two objectives, there are
certain concerns that | would like to place before the august House, and that is,
with reference to the pressures that are there on India to change from this course.
| would like to concentrate, within the available time that | have, on those issues
because | agree with most of the other things that the hon. Minister has said in other
paragraphs of his statement. But, are we cognisant of such pressures? And, how are
we facing up to them? In that context, the first point that | would like to make is
concerning paragraph 12 of the hon. Minister's statement, where he refers to the
deep concern that we have over the recent events in Gaza and West Bank in
Palestine. Now, the concern has been expressed, the hardship and the misery
caused have been bemoaned; and we have said that we will render all assistance.
But why have these hardships been caused? Who is responsible for this misery?
Who is responsible for these events? Why is there not a single statement that says
that the root cause of the problem in Palestine is the occupation of Palestinian land
by Israel? Why has that acceptance not come? That is where my first
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apprehaension comes: Are we succumbing to pressures to shift the direction of our
Foreign Policy? As far as Israel is concerned, | am glad that the Congress
Spokesman, Mr. Raashid Alvi, has also made these observations. In fact, | was in
a lighter vein thinking that these observations would be more credible speaking
from here, rather than there, But the point is, | am repeating this, we have said this
earlier, why is it that our defence ties with Israel are growing to such an extent
when everybody knows that it is Israeal, which through its occupation, is
preventing the Palestinians from getting their genuine demand of a homeland.
Today, India is the largest defence goods purchaser from Israel. In fact, what we
buy from Israel is more that what Israel spends on its Armed Forces. Annually what
Israel spends on its Armed Forces, we are buying arms of a value more than that.
| have got these figures here. | can give them to you, if you are so interested.
(Interruptions).

SHRI SHAHID SIDDIQUI: He is denying it. Can you read out the figures?

sft Suwwmafy: wifes |@Eq, o 4fsyl gsi %6’?5'\’ SURI A S 979 Bl 8, 98
R&Te # 78] A1l

SHRI SITARAM YECHURY: On the top of this, Sir, you have launched the Israeli
satellite. We, in India, are saying that it is a commercial launch. Now, | am repeating
what | had said earlier on a different occasion, in this House. But what does Israel
and Israel's own media and newspapers report it as?

This is the heading which appeared in Israel's most influential media paper,
Haaxetz: This is the heading under which it reported the news. | quote, "New
Israeli spy satellite sends Iran a message." And, what does the report say? "The
launch is also an expression of growing cooperation between Israel and India in
the security sphere as a whole, and in particular, in the field of missiles, radar and
satellites". Now, all of us know, satellites are used for spying on other countries
with whom we have friendly relations. Why should India expose itself to such
vulnerability? As a result of this satellite, there are apprehensions that many targets
have been noted, fixed and people eliminated by Israel because we have provided
them this facility. Now, by allowing ourselves to be drawn into this dragnet, are we
not compromising on the two objectives that were stated in the hon. Minister's
statement itself? Are we not, under pressure, compromising our foreign policy
positions, and that too, with Palestine. Remember, our ties date back to pre-
Independence. Our ties date back to the days of Mahatma Gandhi who had said
that if French can have France, if English can have England, then, the
Palestinians must have Palestine. Are we not betraying that cause today? If that is
happening, is it under some pressure? If there is any pressure of that nature, we
want the Government to withstand that pressure and to defeat that pressure. We will
support the Government in defeating that pressure. But they should first acknowledge
that this pressure is there and this is something that we will have to face and we will
have to resist. In this context, what we would expect of the Government of India is
to take the lead; take the lead in mobilising the Third World countries, take the lead
in mobilising the developing countries in bringing about peace in West Asia. And for
that, the primary pre-condition must be that Israel vacate occupied lands. For that,
we urge upon this Government that this correction will have to be brought about.
Otherwise, there is a big question mark that comes up on the question of the
neutrality of India's foreign policy and its independent character.

The second aspect where this doubt or this apprehension arises is with regard
to what is happening with Iran. Now, | will come to the Hyde Act and the Nuclear
Deal subsequently. But the important part of the Hyde Act was that India should shift
its policy vis-a-vis Iran. In this suo motu statement, there is a glaring omission as far
as Iran is concerned. What is our attitude towards Iran? The gas pipeline, all of us
know, is of advantage to us. We are talking
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of Indo-U.S. Nuclear Deal in the backdrop of energy augmentation. The gas
pipeline is the cheapest and the most efficient part of our energy augmentation. Then,
why is it not happening? Why are delays taking place it? Is it the American pressure
not to allow us to go ahead? Secondly, Sir, why is that the State Bank of India, a
nationalised bank, not allowing some of the private parties to open LoCs to trade
with Iran? Why is it that an Indian corporate entity has been threatened by the
United States of America or some corporates there that if they have a joint venture
in Iran, their joint venture in the United States will come under a big question mark
and will be jeopardised? These are the pressures we are talking of. There is
pressure on our nationalised bank, pressure on our corporate world, and
pressure on the Government itself to go slow on the gas pipeline. Now, al these,
actually tell us that there is a pressure, and that pressure is from the single largest
superpower in the world; the United States of America. There is the United States
Imperialist pressure to make India change its course in the foreign policy. We do not
want this Governemnt to change that course. We will firmly support this Government
when it does not want to change the course. But we will be the first to oppose this
Government if it succumbs to that pressure. This is something that we want this
Government also to realise that this is not in our country's interest. As | said, this is
not the real character of India which evolved over 60 years of Independence into
having a foreign policy of this nature. Keeping this character in mind Sir, | would like
to make a point regarding the reference made about the Indo-U.S. Nuclear Deal. |
must seek your permission, Sir. We have discussed this, at least, five times in this
House. | do not want to repeat what | have already said a number of times. But,
there is a reference in paragraph 15 of the hon. Minister's statement which says
that the Hyde Act has a provision that enables the U.S. President to make a
waiver, but, it has nothing to do with India. | would be the happiest person if the
Hyde Act would have nothing to do with us. But, as has been pointed our earlier,
it was the US Secretary of State who was on record to state that nothing in the
123 Agreement can happen which will contravene the Hyde Act. The 123
Agreement, Sir, is anchored in the Hyde Act. If you accept the 123 Agreement as
enchored in the Hyde Act, which it is, then the provisions of the Hyde Act will willy-
nilly be imposed on us. Already, the pressure is there on the question of Israel and
Palestine issue, already these pressures are there on the question of Iran; all are
indicative that such pressures are mounting on India and the apprehension is that
we are succumbing to those pressures to some degree or the other. We do not and
we cannot, and will not permit this Goverment to succumb of these pressures and
that is why we want this Government to assure us that these pressures will be
resisted and in no uncertain terms, all the powers in the world will be told that India
will pursue its independent Foreign Policy. In that context, Sir, | would also like to
say that when these pressures are being mounted by the United States of America
on India to shift its direction of Foreign Policy, the other areas in which cooperation
is taking place, that is also an area of concern. Yes, we want relations with
everybody including the United States of America. We stand for good relations with
all countries, but that has to be on an equal basis, on a basis of mutual respect.
India cannot afford to be drawn into strategic tie ups—defence tie ups, military tie
ups—with the United States of America and expect that there will be no pressures
put on our Foreign Policy. The moment these tie-ups are progressed further, the
immediate consequence will be the pressure on your Foreign Policy. Sir, we cannot
simply understand why there is a joint military, naval exercises between India,
USA, Australia, Japan and Singapore. Joint military exercises, Sir, are often between
countries which perceive a common enemy. Who is the common enemy between
India, USA, Singapore, Australia and in this region? This is only a clear indication
that we are going to be part of a regional set up under US leadership in our area.
This is something we think is a very, very dangerous development because from this
will follow ...(Interruptions)...
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SHRI RAASHID ALVI: China and Pakistan. ...(Interruptions)...

SHRI SITARAM YECHURY: No, no, Sir, | am drawing the attention of this House to this
particular military exercise. The particular military exercise that | am drawing the attention of this
House is to draw the linkage between strategic tie-ups in defence and security areas and
the pressures that will be mounting on our Foreign Policy. The Foreign Policy pressures
cannot be isolated or separated from the pressures that will mount in other areas of
cooperation and that cognisance must be there is the Government's thinking. The
Government cannot be satisfied, or, be under an illusion; yes, in the area of defence, | will
cooperate, but they will not put any pressures on the Foreign Policy areas. No-, that will not
happen, Sir. Therefore, in this present situation in the world, India has, | think, a very
important role to play in the modern times with its Foreign Policy direction, and that is where |
think we will have to lead, lead once again, like we did once with the Non-Aligned
Movement, we should 'iead once again the entire contingent of the developing countries in
the world into resisting the attempt to impose a unipolarity on this world. India wants and we
wish this Government firmly takes up this position that after the end of the Cold War bi-
polarity, we want a situation of multi-polarity in the world. It is the USA which is seeking to
impose unipolarity instead of allowing this multi-polarity. We have to resist those efforts. In
resisting those efforts -'and wanting this multi-polarity, we will strengthen this Government if it
takes those positions, but if it falters, we will pull this Government, not down, but we will pull
this Government ...(Interruptions)... That depends on to what extent they will go and that is
why on the nucleaj deal we are telling them to be very careful. This is not an issue on which
we can sacrifice.

sft wiifge faffa): omu B IHR &, U= BIs 3d &1 ...(FIYT)..
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SHRI SITARAM YECHURY: Finally, Sir, | will say that as far as the overall direction in



212 Discussion on Statement [RAJYA SABHA] made by Minister

the Foreign Policy is concerned, many positive steps have been taken by the
Government. We think that'the IBSA is a very, very good initiative; that India, Brazil
and South Africa is a very, very good initiative in the grouping of the developing
world. But we would want to see the process where this IBSA, India-Brazil-South
Africa, will reach and culminate in what is normally called by the acronym BRICS,
i.e., Brazil-Russia-India-China-South Africa, it is this unity which we can build. These
are the bricks of a modern multi-polar world and it is these bricks of multi-polarity
that have to be built and what we are doing with IBSA on one hand and what we
are doing with the India-China-Russia, the trilateral thing, on the other hand.
Merge these two triangles to create this five-cornered BRICS, on the basis of
which the new world order can be made.

Sir, | think the Government of India will have to move in this direction and resist
all efforts at USA and US imperialism to change the course of our foreign policy.
...{Interruptions)... With these words, Sir, | conclude. Thank you, Sir, for having
given me this opportunity.

DR. V. MAITREYAN (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir, for
giving me this opportunity.

Sir, I am the fifth speaker. Four major blocks have already spoken. The NDA has
spoken, the UPA has spoken, the UNPA has spoken and the Left Front has also
spoken. But it is really unfortunate that none of the four distinguished speakers
have even made a passing reference about a troublesome nation and the most
troublesome terror outfit and its impact on India down South. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Shunmugasundaram, why are you creating
problem? ...(Interruptions)... Please, the debate is going on well.

DR. V. MAITREYAN: Sir, we will have the trouble from Mr. Shunmugasundaram
for one more day.

Sir, the problem of ethnic Tamils in Sri Lanka has been in existence for the last
four to five decades and it has been pre-existing even pior to the Lal Bahadur Shastri-
Bhandaranayaka Agreement. It is a recorded history that Tamils have been in Sri
Lanka for more than last thousand years and it is also a recorded history that Sri
Lanka had been ruled by the Tamil Kings for a number of years. Therefore, it is
imperative that the Sri Lankan Government has to ensure that Tamils, living in the
land for generations, enjoy equal rights along with other citizens. Sri Lanka should
not forget that the rights enjoyed by the Sinhalese and the followers of Buddhism are
likewise enjoyed by the Tamils. Hence, | share the sentiments expressed by
Pranabda on this issue in para 8.

Sir, the AIADMK is of the considered view that there is no military solution to the
conflict and that there should be a peacefully negotiable political settlement within
the framework of a united Sri Lanka, acceptable to all communities, including the
Tamils. The Sri Lankan Tamils should live with dignity. | urge the Union Government
to take all measures to see that the Sri Lankan Government implements the 13th
Amendment at the earliest with all sincerity. | also want to reiterate the AIADMK is
opposed to terrorism of any sort, including, the LTTE.

Of late, it has become the order of the day that the National Security Adviser
makes some controversial statement every now and then, and, a few days later,
the PMO denies it. On 16th March, the National Security Adviser went to Kerala
and he mentioned that there are presence of LTTE pockets in Tamil Nadu and
Kerala.



Discussion on Statement [19 MARCH 2008] made by Minister 213

Yesterday, the PMO has denied it. | am at a loss to understand who is speaking
untruth. Is it the NSA or the PMO? The hon. Minister should clarify what the real
position is. Is the NSA echoing the correct picture or the PMO echoing the correct
picture? The Minister has also mentioned about the frequent killings of the Tamil
Nadu fishermen by the Sri Lankan Navy and said that the Government has
impressed on the Sri Lankan Navy to act with restraint. At this juncture, | would like to
recall the giving away of Kachatheevu in 1974 by the then Union Government
headed by the late Prime Minister, late Shrimati Indira Gandhi. This has stripped
Tamil Nadu's rights at the international level. Mr. Karunanidhi was the Chief Minister
of Tamil Nadu at that time and he* the State by accepting the proposal. The
fishermen from Sri Lanka and Tamil Nadu used to take part in a Church festival in
Kachatheevu every year but now that right has been snatched away from the Tamil
Nadu fishermen.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the use of the word* could have been
avoided. You know it better. This was not warranted. He has said ...(Interruptions)...
This should be removed from the records, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The word* may be removed...(Interruptions)...

DR. V. MAITREYAN: | urge the Union Government to take immediate steps to
retrieve Kachatheevu back for India.

MR. DEPUTY CHAIRMAN: The word* is removed. ...(Interruptions)...* is not the
right word; how can you say that?

DR. V, MAITREYAN: It is there in history, Sir. You may remove it from the records
here, but it is there in history...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please go ahead.

SHRI V. NARAYANASAMY (Puducherry): Sir, | wish to seek some clarification.

MR. DEPUTY CHAIRMAN: | have removed the word. What is there to seek

clarification?

SHRI V. NARAYANASAMY: | want a clarification. | am on a different point, Sir.

MR. DEPUTY CHAIRMAN: Where is the issue of clarification?

...(Interruptions)...

DR. V. MAITREYAN: | am not yielding, Sir. Is he on a Point of Order? | am not
yielding, Sir. ...(Interruptions)...

SHRI V. NARAYANASAMY: He is reading....(Interruptions)... He is reading from
a written text.

MR. DEPUTY CHAIRMAN: He is not reading. He is taking notes.
...(Interruptions)... What you are saying is not going on the record.

DR. V. MAITREYAN: | urge the Union Government to take immediate steps to
retrieve Kachatheevu back for India. Referring to China, the Minister mentioned
about the joint document that reflects the congruence of interests shared between
India and China on regional and international issues. China's stand on Arunachal
Pradesh being an integral part of India, the construction of the dam in Pakistan-
occupied Kashmir and the claim for ten thousand square miles of Indian territory, all
these are contrary to the convergence of interests, about which the Minister is
boasting. And now China's bulldozing the legitimate protest demonstrations in
Tibet has been condemned by one and all. | urge the Minister to clearly explain our
stand on Tibet.

*Not recorded.
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The Minister in para 14 mentioned about the negotiations with the IAEA on the
India-specific Safeguards Agreement. On 17th March, the Left parties have been
briefed about the various aspects of the draft agreement. It is rather unfortunate that
when the Parliament is in session, the House is kept in the dark about this, while the
ruling UPA and its allies are busy in discussing it outside. This, inspite of the
assurance given by the Prime Minister that this august House will be kept informed
at every possible step. | request the Minister to throw enough light on this also.
Thank you, Sir.

MR. DEPUTY CHAIRMAN: Shri D. Raja. Please be brief because we have a lot
of speakers. And Mr. Narayanasamy, we will be able to close the debate early, if
you do not.... (Interruptions)...

SHRJ D. RAJA (Tamil Nadu): Sir, thank you for this opportunity. | would like to
confine myself to only a few things. Firstly, the UPA Government is a coalition
Government, which has a very limited mandate. This limited mandate is reflected in
the Common Minimum Programme. If one goes through that Common Minimum
Programme, the portion which deals with Foreign Policy matters is very clear and
categorical. The UPA Government, while engaging with the United States of
America, would pursue an independent Foreign Policy. And the UPA Government
will fight against unilateralism in the conduct of international relations, rather it will
promote multilateralism. My point is, whether the UPA Government pursues such
an independent foreign policy to flight the unilateralism in the conduct of
international relations, to uphold the multilateralism in the conduct of international
relations. The US has a grant design for Asia. This has been said by the US
officials themselves and the US is trying to drag India into its global strategy. | want
to know whether India is coming under pressure from the US to become a strategic
partner and a military ally of the US. The developments show that there are
concerns. The UPA Government was not effective in condemning US as was
expected. | do not want to refer to many issues what happened in relation to Iran or
what happened in relation to Palestinian people. Many people have spoken on it. But
| would like to point out one or two other issues. My friend spoke on Sri Lanka. In
fact, the Government of Sri Lanka and the Government of USA have entered into an
agreement which is a kind of logistic support agreement. So far, the Government of
India has not said anything on this agreement. That is why | said that the US has
got a grand design for Asia. | listened to the LOP also. He spoke for a long time
and, finally, only one point emerged. He says that the US policies failed in Asia.
Whether he feels sorry for it or he feels very happy about it, | am not able to
understand it. But he has mentioned that it is a failure of US policies. | charge the
US policies which are responsible for the political turmoil that is being witnessed in
Asian part of the world and we will have to understand this and the policies of the
US pose great threat to the stability and peace in this region. Here comes the role
of India. Once India had a proud place in the history. India was the leader of the
Non-aligned Movement. But where is India today? Who looks up to India today?
You can claim that India's policy is a policy of non-alignment. But where is that
policy today; and why people are not looking up to India? India is succumbing to the
US and US definitely wants India on its side. Israel is on their side in West Asia. In
South Asia, they want India to be on their side and they want to see India as a
country to play the role of Israel. Can we agree to this? The UPA Government will
have to think. If the BJP feels sorry about the failures of the US policy, then their
position is very clear. Therefore, the US wants to have upper hand in Asian part of the
world to which we cannot agree. In this situation, | think the Sri Lankan development will
have to be understood. My friend has been speaking about Sri Lanka. In fact, he
must speak about the human rights violations that are taking place in Sri Lanka.
How the children
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have been dying in Sri Lanka? How the widows in Sri Lanka are suffering? He
must speak on those humanitarian issues how the people are suffering there.
Rather he is speaking on certain other things. Yes, Kachatheevu is a concern. But
who did the Kachatheevu Agreement? It was done by the Union Government. It was
not in the domain of the State Government. You cannot accuse the State
Government for that. It was an Agreement between the Union Government and
Government of Sri Lanka. If there is a need to review that Agreement, let us all do
it. Let there be a political consensus. Kachatheevu Agreement needs to be reviewed
in today's context. If Sri Lanka behave like that, we cannot tolerate such a thing.
Yesterday also | asked, why Sri Lanka deployed sea-mines and what is the response
of our Government? The Defence Minister is sitting here. The External Affairs
Minister, respected Shri Pranab Mukherjee, is sitting here. | would like to know
from the Government what is the response of the union Government when a
neighbouring country, a friendly country, deploys sea mines. Is it, in any way, in tune
with the international norms? How do you explain this? Why should India keep
quiet? A war-like situation is turning to be a war against people of Tamil there. | am
not arguing for any particular organisation. | am simply speaking for the interest of
the-suffering Tamil people there. | am very happy that Pranabda came out with a
statement that military solution is not the answer there. Everybody should strive for
a political solution. But, what is the political solution? Yes, people are talking about
article 13 of IPKF. In fact, that was originally part of IPKF Agreement between India
and Sri Lanka. But, where does it stand now? Now, we will have to strive for a
political solution in Sri Lanka. Having said this, | must say that these are the issues
which we will have to address now. (Time-bell) India has to play a proactive role and
India should take up the initiative to fight sinister designs of the U.S. in our region.
Here, | argue that the Government of India should develop relations with China and
Russia. If the relation and cooperation among China, Russia and India develop,
that can, in fact, change the balance of global forces. It can change the alignment of
political forces in favour of peace and stability in the world. In that context, we should
see the Nuclear Agreement. | am not getting into a debate here. We have had
enough discussions on Hyde Act, whether it is the enabling legislation for 123
Agreement or not. They themselves have agreed that this is the enabling
legislation for 123 Agreement. Why should we break our heads as though it is
something which cannot be understood? Now, it is for us to decide whether that
Agreement is in our favour. And, we think it is not in our favour. That is why, we are
asking the Government not to proceed further to operationalise it. On the other
hand, as far as the position of BJP is concerned, | do not know whether they have
any stand on this issue. ...(Interruptions)... So, that is their problem. The country
should know their position also.

MR. DEPUTY CHAIRMAN: Please, conclude.

SHRI D. RAJA: What | am trying to say is that it is good that the hon. Minister has
come out with a statement, particularly explaining the developments in our
neighbouring countries and Government's handling of the situation in Pakistan,
Bangladesh and Nepal. | appreciate the Government for its very realistic approach
to these developments. But, in South, when we move towards South India, Indian
Ocean, Sri Lanka, the Government of India will have to rework its strategy and its
approach, particularly in the context of the escalation of military conflict in Sri Lanka.

Above all, we will have to see the sinister designs of the U.S. in our region. It is
most dangerous and we will have to fight the imperialist policies of the U.S. Unless
India stands up, inspires and leads the developing countries, it cannot claim to be
the leader of non-alignment movement which is the proud policy of India.
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SHRI V. NARAYANASAMY: Sir, 1 am grateful to hon. Minister of External Affairs
for having brought a very consolidated and a detailed statement on the foreign policy
framework of this Government. There, he has touched upon India's policy towards
neighbouring countries. Sir, | could find from the speech of hon. Member from the
other side that they want India's foreign policy to be dictated by their own party
policy. In the last sentence of his statement, the hon. External Affairs Minister has
said, "our ability to pursue our independent foreign policy as dictated by our
national interest." It has been made very clear by the hon. External Affairs Minister.

Hon. Member, Shri Raashid Alvi, touched upon various issues. | will confine
myself to the problems being faced by ethnic Indians in Sri Lanka and Malaysia. |
am grateful to the hon. External Affairs Minister that whenever the issue of ethnic
Tamils, who have been suppressed in those two countries, came up, he intervened
in the matter and was able to find a solution. Sir, | have to make request to the hon.
External Affairs Minister. Sir, HINDRAF, people who have been treated as second-
class citizens, the Indians in Malaysia also agitated. In the recently held elections,
the party led by verteran Tamil leader, Samuel, who had been fighting for the rights
of the Tamil Malaysia defeated the ruling group. This sent a message that the
Tamils are united there and they wanted to protect their political interests in Malaysia.
Now, Sir, the Government bowed down and five people of Tamil origin were made
Ministers in the Government of Malaysia. Therefore Sir, due to the right
intervention of the hon. External Affairs Minister, the Tamils were protected in the
Malaysia. Sir, | would like the support, for those ethnic Indians, by the Government
of India, in Malaysia, to continue. This is what | would like to Submit to the hon.
External Affairs Minister.

Sir, a lot of things have been mentioned about Sri Lanka. Sir, as far as Sri
Lanka is concerned, India's position is very clear that whatever is happening in Sri
Lanka is related to their internal affairs, and India cannot interfere in their internal
affairs. But, on the contrary, our Indian Government cannot close its eyes when
Indians, people of India origin living in Sri Lanka are being killed there. From time
to time, our Government, our hon. External Affairs Minister, in fact, right from our
Leader Rajivji, we intervened whenever ethnic Tamils were ill treated or massacred
there.

There are two issues as far as Sri Lanka is concerned. One is protecting the
Tamils who are living in Sri Lanka and the atrocities committed by the militant
organisations and Killing the other Tamil groups who are living in Sri Lanka. This is
a very vital issue because India cannot interfere in the internal affairs of Sri Lanka.
But on the other hand, what is happening in Tamil Nadu. Sir, due to the war that is
taking place between the Sri Lankan Government and the LTTE, lot of people have
started coming to Tamil Nadu and have taken asylum in Tamil Nadu. Now, the
Tamil Nadu has to protect the Sri Lankan Tamils who have come there. Sir, | am
not going into the politics of it. | would like to submit to the hon. External Affairs
Minister that when they have come to our territory and they want protection or
asylum here, it is the duty of our Government, not only of the Tamil Nadu
Government but also of the Central Government to protect the interest of those
people. That is number one.

Secondly, Sir, the fishermen of Tamil Nadu have been harassed by the Sri
Lankan Navy. From time to time, this matter has been brought up in this august
House. We have also raised it before the hon. External Affairs Minister. He has
taken up the issue with the Sri Lankan Government several times. What is
happening there? In the name of international maritime boundary, when the Indian
people, the fishermen from Tamil Nadu go to the sea and accidentally cross over
to the international border, which they do not know, the Sri Lankan Navy intercepts,
and due to this, some of the fishermen have been killed recently.
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Sir, | would like to submit to the hon. External Affairs Minister and also the
defence Minister, who is here, that our Coast guard in the Southern Coast has to
be strengthened. When our fishermen accidentally enter into the Sri Lankan waters,
Sri Lankan Navy intercepts and Kkills our fishermen, which leads to a tense
situation in the southern coastal areas of Tamil Nadu. For this, neither the State
Government is at fault nor the Central Government is at fault. Moreover, they have
been taken as prisoners also. Our Fishermen from Tamil Nadu have been taken as
prisoners by the Sri Lankan Navy. They have been put in prison. After the
intervention of the Government of India, they have been released. The hon. Chief
Minister of Tamil Nadu also wrote letter to the hon. Prime Minister. On the
intervention of the Chief Minister of Tamil Nadu, action has been taken by the
Government of India, Sir, it has become a ...(Interruptions)...

SHRI D. RAJA: What is the collaboration between the Coast Guards and the Sri
Lankan Navy? ...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, now the focal point, as the hon. Member, Mr.
Raja, has said, is Kachatheevu. Under an agreement, it has been given to Sri
Lanka by the Government of India. Now, a consensus is emerging among the
political parties in Tamil Nadu. Kachatheevu, which has been held by Sri Lanka,
has become a focal point. Our fishermen go there because there is a church. Our
fishermen go there, they dry their nets there, and they stay there for cooking their
food. During this process, our fishermen are being harassed and they are
provoked. There is a consensus emerging among the political leaders in Tamil
Nadu that the Government of India should intervene at this stage and see that the
Kachatheevu is given back to India, so that our Indian fishermen are not harassed
by the Sri Lankan Navy. Sir, it is a very, very important aspect.

Whenever tensions arise in Sri Lanka, whenever there is a semblance of war,
the Sri Lankan people who are coming to India, as Rajaji said, are laying sea-mines
there. Thereafter, the Sri Lankan Navy indiscriminately fire at our people when they
go to sea. It has now become a regular phenomenon. | want the hon. External
Affairs Minister to take up this matter with the Government of Sri Lanka and protect
our Indian fishermen. It is a very important thing. Otherwise, there will be a law and
order problem in the southern coast of Tamil Nadu. | want the hon. Foreign Affairs
Minister to look into it.

The final point, which | would like to submit for the consideration of the hon.
External Affairs Minister, is this. While chairing the 29th Session of the SAARC
Council of Ministers, some important decisions have been taken. They were: to
operationalise the SAARC Development Fund, the Asian University, and the
SAARC Food Bank. All these decisions have been taken for implementation. |
would like to know from the hon. Minister of Foreign Affairs where this university will
be set up. | want to know whether it would be set up in India. If it will be in India, |
would be grateful to the hon. Minister.

Apart from that, the SAARC organisation, which has been interacting on
various international issues of Asian Countries, has to be further strengthened
not only at the Ministerial level but also at the level of the Foreign Affairs Ministry
Officials, so that whatever the differences that are arising, whether at political or
diplomatic level, can be resolved by all the countries together.

SHRI TARLOCHAN SINGH (Haryana): Sir, | am thankful to the External Affairs
Minister for getting temporary relief for Sarabjit Singh and we hope that we will get
permanent relief.
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Sir, in the Statement of the Minister, there is a small paragraph on Pakistan. Sir,
our main need is to have best of the relations with Pakistan, because that has been
one country where we had many troubles. So | have a few suggestions to make.

Sir, the entry of the people on both sides was facilitated and, on that account,
we got better relations with different types of people who came here. When
Pakistan was formed, lakhs of people migrated. Punjab was divided and people
from this part of Punjab went to that part of Punjab and people from that part of
Punjab came to this side of Punjab. That generation is fading. The people, who
were born before 1947, have one wish. Everybody wants to come to his ancestral
home. Before death one wants to see his birth place. Why can't India and
Pakistan agree to this? This is now a dying generation where there are not many
people. Allow everyone. They should visit their birth places. Give them a permit for
five days so that they can come to India and Indian people can go to Pakistan. Sir,
even when Musharraf came to India, he went to his own house in Daryaganj and we
know how he was received by the people there. If you do this, you will get so
much support from both sides that they and their children will worship you because
everybody is interested in seeing his ancestral place.

Secondly, Sir, You have started a bus after a demand for 20 years from Amritsar to
Nankana Sahib. But, the problem with this is, nobody can get visa and security
permit because you require 15 days. Why can't India and Pakistan open their
consulates in Amritsar and Lahore? If you open these two consulates, visas will be
very easier and people from both sides will travel easily. Sir, you are always trying
to have relations with all countries. | suggested earlier, but, nobody listened. Guru
Nanak is the only prophet in India who visited many countries 500 years ago. He
visited Sri Lanka. He visited Tibet. He went to Iran, Afghanistan, Saudi Arabia, Iraq,
Pakistan and other places. You organises Iftar parties. We like it. It is good. But,
why can't you organizes some functions to commemorate the visit of Guru Nanak in
the embassies in those countries, by inviting scholars and people? You will create a
new goodwill. After all, only then, people will know his teachings. Guru Nanak
stayed in Saudi Arabia and Mecca for two months. He is, perhaps, the only non-
Muslim who was allowed to go to Mecca. He stayed in Baghdad. There is still a
place in his name. He stayed in Iran, Afghanistan, etc. There are temples, Why
can't Indian embassies be asked to organise some functions in memory of Guru
Nanak? That will spread a good message.

Sir, Our NRIs are always playing a good role. You have done very well. You have
provided them dual citizenship and you are aware that when India heeded support
of the American Congressmen, Maximum NRIs were requested. They all went
together to help Indian embassy and, with their help, you got maximum number of
Congressmen to vote for india at that time, Now, an Indian, Bobby Jindal, first time
ever, has been elected as the Governor of a State; and there are Members of
Parliament even in Canada. One Indian was elected as the Prime Minister of a
State. Indians are in Singapore, Kuala Lumpur and everywhere. But, the problem is,
you have a black list. You don't allow certain type of people to visit India. They
cannot even come to attend wedding or funeral of their relatives in Punjab. To visit
the Golden Temple is the wish of Every Sikh. Why don't you allow a temporary visa
for five days to those who want to come to their ancestral place? This will not harm
your security. If somebody wants to do wrong, he can do it sitting there. But, if you
allow them to visit their home places and the Golden Temple, this will be of much
help and you will create goodwill among them that they will remember you for
ever.

Sir, people in Afghanistan were ousted because of Taliban. They went either to
India or
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the UK or America. Those who went to the UK and America, they were given proper
benefits and help by those countries, but those in India are just roaming hither and
thither. So far, India has not tried to help the poor Hindus and Sikhs who are here.
Their number is only twenty thousand. | have been pleading their case day in, day
out that for God's sake, allow them a permanent residence. They cannot go back
to Afghanistan. The situation has not improved there. If we can't allow these
twenty thousand people, how are you allowing two crore Bangladeshis? These
twenty thousand people are always asked to go. Every time, you say, your permit
is over. Give them proper citizenship. They should be allowed to stay
permanently here, and they should be given temporary visa so that they can go
back to Kabul. This will be a good gesture on the part of the Government of India to
have them here. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you. Now, Dr. Keshava Rao, the last
speaker.
sft rehifa ware (faerR): W=, =91 urdl 1 w18 Wy € fTar v ) fyae € fifvl
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DR. K. KESHAVA RAO (Andhra Pradesh): Sir, we have the statement before us
which is extensive in coverage, though not exhaustive. So, to complain that it does
not contain details as to who is responsible, and where and what should have been
left since it is a matter of policy formulation, which the Ministry would look into.
Although, we in this House, do give expression to our own feelings, it is true as my
friend, Mr. Yechury has said that the way we conduct the foreign affairs, determines
the character of a nation, and our own body and our policy formulations. That is
why, this statement speaks more about the neighbours than the whole foreign
policy as such. | remember having heard the erudite Foreign Minister here who
said; "love the neighbours" is the philosophy which has been guiding us as far as
our regional cooperation is concerned. And that has been the basis of our foreign
policy, from the days of Pandit Jawaharlal Nehru or even Mahatma Gandhi's
enlightenment. Whatever it is, if that be so, we have good relations. | would give
hundred per cent marks. Our attempt is to have very good relations with our
neighbours. Now, Mr. Yechury thinks that if 1 talk about the nuclear deal or if | talk
about Gaza or similar things that he has mentioned, 1 would not be that credible as
he is because he has a "label" to him. Unfortunately, | could not acquire that label
although | was born in the four walls of the Marxist literature. 1 always thought that |
am a Marxist, but after having heard him and also the West Bengal leaders in the
recent past. | thought it better that | should shun that label. Now, the question
today is, going to Gaza. Can my friends from the Left tell me a single statement
from this country where we have denied our support to Palestine. Take for
instance, Iran. Can you refer to a single statement where we have not gone and
stood by Iran about which you have made a reference? Can you give me a single
example or a single stance where we have not been condemning the US as far as
Iraq is concerned? All things being there, they being in place, and you having
supported us on such stances, still you have find an art in finding fault with this
Government, vis-a-vis the foreign policy. Now, since my friends have talked about
this, | do not want to take much time of the House. Since my friends have talked also
about the issues which | wanted to touch, | will not touch them too. One issue which
my friends really missed, although Mr. Narayanasamy tried to refer to it, is SAARC.
Sir, with heavy heart, | would like to say that though 23 years have passed since
SAARC came into existence, it has not reached any stage of maturity. Nothing could
be said with pride as far as SAARC is concerned. They have always tried to make
necessary changes in the traditional economic parameters but in
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vain. Although recently we had the summit where we promised entering into a new
phase of "implementation”, giving up the age of declarations, | do not know what
we have done. ASEAN union, still remains far away from us. The SAPTA remains
dormant. In SAFTA, still there is no cooperation from the important countries like
Pakistan and others. Although we know that SAARC represents today almost 80
per cent of the least developed countries, yet we have not really made much
progress as far as SAARC is concerned. This is one area in which this Government
need to do more in trying to have this regional formations. This is the one area
relating to the foreign policy where both the Commerce Ministry and the Foreign
Affairs Ministry must join together and coordinate to see that we lead Asia so that
tomorrow it becomes an area where we can fight poverty, then only this
development and all talk of peace will become fruitful. Sir, you know SAFTA
continues to be sluggish. The eminent persons group has given the
recommendations. It has not found yet any nod of implementation. The promise to
reduce tariff to zero to 5 per cent by 2013-16 remains on paper only, and | am
afraid, by the time you reach 2016, what will happen is that the WTO will further
reduce their rates in such a manner that your calculations in SAARC become
redundant. Sir, as far as Ceylon is concerned, | first, though, | would, rather,
speak on Sri Lanka. Since both Mr. Raja and Mr. Narayanasamy, had some kind
of a difference in their perceptions. Say militarisation is no answer. It is not simply an
internal policy, an internal matter of Sri Lanka, alone. We agree but, at the same
time, we are as much concerned about the Sri Lankan Tamils as they are,
because a nation is not made of geographical boundaries, but is made of the people.
That is why, in the Consultative Committees also, the Members have been stressing on
this point and making a lot of emphasis on it that militarisation is no answer and
something more is required to be done, whether it is 13th Amendment of the IPKF
Act that you have talked about, or whether it is a review of that, because it has
become obslolete and since it is not serving the purpose. Sir, immediately, we have
to address the Malaysian issue. Now, the Government there has changed.
Malaysia has come to know the way they have dealt with our Indians there. It is not
that the same Government which is in place now. But what has happened, today, is
that they have realised the validity of the Indian people's grievances. | hope that
the Government would, now, at least, intervene because time has become some
kind of opportune for us; we can intervene to see that the problems of Indians
living in Malaysia are solved in their favour and in our good because you are
trying to lead the SAARC.

Sir, coming to Myanmar, although we do not like to interfere in their affairs, yet
it is a matter of deep concern for us because they are the nearest neighbour to us.
The U.N. Special Envoy has gone there. The regime still continues to be as
adamant as ever before, and unless our moral pressure is going to bring some kind
of a sense in the rulers of that nation, | think, we would be failing as leaders of the
ASEAN Group — | am not trying to say it is "one-upmanship vis-a-vis UN,
nonetheless, as a big a nation as India is, we need to play that much role in
Myanmar.

Sir, in Afghanistan, the situation is very bad. If we look back to all the
neighbouring countries, we will notice that although we always love all the
neighbours, yet the things are not that good. As far as Pakistan is concerned, things, |
think, are opening up. It is an opportune time for us that we not only begin to have
comprehensive talks, but also adopt some innovative methods whereby people-to-
people contacts are fortified and the rulers there, with a new heart, with a new
approach, are able to solve the problems.

Sir, | know tell you what is good in this debate on foreign affairs. Despite all the
differences in the perceptions of the Members belonging to all the parties, the
Opposition parties too,
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we always agree that we need to have a policy that serves our national interests,
that serves the humanity best as a whole. That being the sole criterion of a foreign
policy, although the statement that you gave needs some more 'elan’ to it, at the
same time, the policy that you are yet to make in a few other countries like
Myanmar, Malaysia, Sri Lanka or Pakistan should be formulated.

The last word; only one sentence, Sir, on our nuclear deal which the House has
debated at length, which has taken more than two or three days. So, | would not
like to say much. | would like to only remind my friends sitting on the left that since
you are much more strong on that issue, you should also know that in a democracy,
there is another party which while sharing with you the sentiments, feels equally
strong which also totally shares that they should not come under the influence or
the dectates of you or any country, whether unipolar or biopolar. Let us forget all
that. Gone are the days of unipolar system. The entire unipolar system is shattered,
is dismantled. Today, America does not stand as a unipolar economic power. It
was quite possible only when Russia was there; you had biopolar political and
economic powers. But, today, there is nothing like any unipolar power at all. What is
now known is a multipolar system. Till the multipolar system comes to grips with
situation or till it emerges strong what we have to do is we should understand each
other in the age of new need to which we are being exposed, to which we would be
introduced tomorrow with a nuclear deal. That should not be forgotten. If the Left
Parties strongly feel about the nuclear deal as they do, the Congress Party also
equally feels strong about the nuclear deal because it opens up a new era of
development, a new era of power, a new era of technology, but without
compromising with others. But the thing is that we need to match the contradictions.
You should not unnecessarily get into the confusion of 123 Agreement being
anchored into the Hyde Act or the Hyde Act being anchored into the 123
Agreement. They are entirely different. You will understand it if you go through the
Constitution of America. If you have still doubts, these are matters to be better left
to the Ministries or our Government. They would never try to compromise on the
national interests. They would never compromise on anything that you have
objection to. So, | am telling you, with your cooperation, with all of us joining
together, knowing well each other's perceptions, objections and strong points, let us
work together and solve the problem. The nuclear deal is not only a strategic deal
but also an economic deal. It is all comprehensive and | look at the nuclear deal or
the 123 Agreement as a new era of technology. It is an accord. It is some kind of a
deal which is opening up or heralding a new age of technology. Thank you.

MR. DEPUTY CHAIRMAN: Shri Rajniti Prasad. Your party has three minutes.
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SHRI V. NARAYANASAMY: Sir, the Leader of the Opposition is not here.
...(Interruptions)...

THE MINISTER OF EXTERNAL AFFAIRS (SHRI PRANAB MUKHERJEE): No
problem. He told me about it.

MR. DEPUTY CHAIRAMN: He had already said about it.

SHRI PRANAB MUKHERJEE: While making his speech, the hon. Leader of the
Opposition told that he has other commitments. That is why he had to go. Prior to that,
before he made his observations, he came and told me about it. Sometimes, it
happens, we have other engagements. We should not mind it.
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SHRI PRANAB MUKHERJEE: We understand that. We appreciate that.

Mr. Deputy Chairman, Sir, at the very outset, | would like to express my gratitude to all
the hon. Members who have participated and have made their contributions on the suo
moto statement which | made on the floor of this House on 3rd March, 2008. On that
very day, Sushmaiji herself suggested that at some point of time, instead of seeking
clarifications, as the statement was a bit comprehensive, it would be better to have a
full-fledged discussion on it. Therefore, we are having this discussion, and, | am indeed
grateful to the hon. Members for participating in it, and making their contributions.

Sir, a large number of issues have arisen. First of all, | would like to make quite clear
that in the very first paragraph of my suo motu statement, | mentioned, "during the inter-
sessional



Discussion on Statement [19 MARCH 2008] made by Minister 223

period, the Government has made vigorous efforts to promote our objective of an
external environment that enables India's accelerated development efforts...." and
"1 rise to apprise the House of developments related to foreign policy since the
conclusion of the Winter Session". Therefore, you will notice that in this
Statement 1 have referred to only those countries where certain developments
took place between the Winter Session and the current Session. Therefore, if there
is an omission of Iran or there is an omission of Iraqg, that has nothing to do with my
deliberate action or any pressure from any quarter. It is simply because of the fact
that between these two Sessions, in the inter-session period, there has not been
any major development. Some developments always take place, in some countries,
but | was talking only of major developments | thought that 1 should like to clarify
that point.

Sir, another point which the hon. Leader of Opposition stated is this. Naturally, as
he was an experienced Foreign Minister who served this country since 1998.1
think, only for one year, he went to the Finance Ministry, but rest of the period of that
six years, he served as the Foreign Minister of this country. And, even before
assuming that office, he was engaged in discussions with his interlocutor from
USA. So, he knows this subject. He has wondered why in paragraph 3, we have
used the word 'boundary', not the words, 'Line of Actual Control' which normally India
and China earlier used in their documents or in their statements. Perhaps, the Leader
of the Opposition will recollect that even up to 2003 this phrase was used. But in
June, 2003, when Prime Minister Atal Behari Vajpayee visited China, and the
institution of the Special Representatives representing the two Prime Ministers of
the two countries was set up, the word 'boundary' was used, to settle the boundary
issues between India and China; thereafter, we are using this word. It is neither any
omission, nor it is being done casually, nor is it conveying any other sense. That
institution, the Special Representatives of the two Prime Ministers has met several
times; they have an agreement on political parameters and guiding principles, and
now they are engaged in working out a framework in which a just, fair and mutually
acceptable settlement of the boundary issue between the two countries is to be
arrived at. | thought that | should clarify these two technical issues at the very
beginning.

Mr. Deputy Chairman, Sir, | would like to respond to some of the issues. First of
all, let me make it quite clear that there is continuity in our foreign policy. Foreign
policy of a country is not in isolation. Foreign policy of a country, as one hon. Member
has very correctly pointed out, and it is true, is advancement of our national interest
in the context of the contemporary world. Therefore, from time to time, there will
have to be adjustments, there will have to be additions and alterations. But, the
basic principles, the fundamentals of the foreign policy'of a country, are based on
its own civilization, history and culture. Therefore, India's foreign policy is also based
on its civilization, culture, its history and its commitments. When | enter into these
doors, | have noticed; Sir, all of you have noticed that at almost every door, there
are some quotations from various scriptures and various other texts. One such
quotation is written somewhere: vasudhaiva kutumbakam, the whole universe is
my family. Here, it is written: ekam sad-vipraa bahudhaa vadanti. These are the
basic philosophical frames, which also epitomise the basic tenets of our policy,
that we want to expand our friendship.

Therefore, when we talk of the five principles, it is not just a slogan. Indian foreign
policy is based on five principles which was evolved in 1954 in discussions
between India and China. What are those basic five principles? Mutual respect for
each other's territorial integrity
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and sovereignty; mutual non-aggression; mutual non-interference in each other's
internal affairs: equality and mutual benefit; and, peaceful co-existence. These two
great nations, India and China—India became Independent in 1947, China was
Independent but there was a change in the system, a new regime came and.
thereafter, on the basis of these five principles, our bilateral relations developed over
the years. What was basically between India and China, ultimately, became the
fundamental principle of conducting the foreign policy to many of the developing
countries, almost all developing countries which jointed the Non-Aligned
Movement. They accepted these as their basic principles of the foreign policy. And
we are continuing to have that. Therefore, there had not been any basic changes
there. During this period, whoever has come to the Government, they have
accepted these principles, guided their policies in the context of these principles. Of
course, there will have to be certain adjustments, certain reallocation of the
priorities in the context of the changing world. Two important international
institutions were established immediately after the Second World War, one was
IBRD, International Bank for Reconstruction and Development, that is, World Bank,
and another was International Monetary Fund. But there was a third leg, which was
missing, that was GATT, which later on came in 1994 as the WTO. Now a large
number of countries have joined them, these organisations. Those are the
institutional arrangements. When we began our Non-alignment Movement, there
was no existence of WTO, there was no such a huge trade agreement where a
large number of countries would participate, or where a large number of
economic activities would be brought within its parameters. Therefore, when
these changes take place, naturally, they will get reflected in the foreign policies of
the country. In the days of the Cold War when there was Super Power rivalry, the
type of foreign policy, which we used to have, to some extent, it will lose its relevance
in the context when the Cold War has come to an end. And | would not say it has
become unipolar world, because in my own observations in one of the public
addresses in Carnegie Foundation in the USA, sometime in 2005,1 said that 'l do not
subscribe to this view." This is a multipolar world. Somebody militarily may be very
powerful, but somebody may be equally very powerful in economic muscle.
Therefore, there is a multi-polar world. There are various poles and, moreover,
certain countries, certain economies are emerging. Why? In our foreign policy, even
in my own statement, | have emphasised on building up our relationship with
China and this aspect has to be kept in view. One hon. Member, representing
Samajwadi Party, also mentioned quoting Dr. Lohia very correctly, that is the
ground reality. At one point of time, not far-off period, contribution of India and
China taken together was nearly 60 per cent of the world output. After the industrial
revolution in Europe, after colonisation and some sort of deprivation in China, our
positions were down and today again that possibility is there. When you talk of the
Asian Century, this century being the Asian Century, we talk of emerging power of
India and China. But how could we achieve it—through rivalry? Through
confrontation? through tension? Or through cooperation and co-existence?
Therefore, if a statesman while visiting India points out, "l would like to convey to
the international community that there is enough space for India and China to
grow together, and we are determined that India and China grow together”, surely
we should welcome that statement and we should try to work on it. That does not
mean that there will be no problem or problem areas, there will be no divergence of
opinion, there will be no differences of approach. There will be and it will be our
endeavour to sort out those differences, to convert the divergences of views into
convergence of views. To my mind, Mr. Deputy Chairman, Sir, most respectfully |
would like to submit, that is the job of those who are conducting the Foreign Policy of
this country, to convert the divergences into convergence. Yes, we have differences
of opinion in respect of Arunachal Pradesh and the Prime Minister's visit. The
Leader of the Opposition
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has quoted very extensively from some expert's opinion. | am not disputing that.
Yes, they have their own perceptions. They have their own views. We have our
own perceptions. When they — not formally, but informally — placed a demarche
to our Embassy about the visit of our Prime Minister to Arunachal Pradesh,
immediately | responded by saying that Arunachal Pradesh is an integral part of
our country, we are having representatives of the people of the area in our
Parliament and it is quite natural that if there had not been development,
particularly, infrastructural facilities were not built up on this side of the border of an
important international border, if Prime Minister visits and assures the people of
Arunachal Pradesh that the Government of India is fully aware of their
developmental requirement and the package is being declared, it is quite natural
and quite consistent with the policies. That is the policy we have stated. Therefore,
| do not feel that there is any inherent contradiction in these approaches. It has
been stated, hon. Leader of the Opposition also mentioned about Sikkim. | am aware
of the problem of Sikkim. But unlike the McMahon line, the boundary between Sikkim
and China was settled in Anglo-Sikkim Convention of 1890. Physically, it has not
been delineated but both sides have agreed and accepted their position. There
have been some occasions where some bunkers have been destroyed and some
activities have taken place, but it has been agreed that neither side will take any
unilateral action to change this status quo and through dialogue we would like to
settle the issue which will be sorted out, | do hope, in course of time. Sir, in respect of
the recent developments in Tibet, hon. Members are fully aware of the history. If |
remember correctly, His Holiness Dalai Lama entered into India sometime in 1959.
On 23rd March, 1959, the then Prime Minister, Pandit Jawaharlal Nehru made a
statement on the happenings in Tibet and when his Holiness Dalai Lama entered
India, naturally, India extended shelter to him and to his followers. Again Panditji
made a statement. The first statement was made on 23rd March and another
statement was made perhaps on 29th March, 1959 after Dalai Lama entered,
addressed the press at Tezpur and he was given shelter. The conditions are well
known. He is considered as a religious and spiritual leader. He is allowed to have
all religious and spiritual activities to continue. His followers are provided with shelter
and all sorts of facilities which they require. But, at the same time, they are advised
not to indulge in any political activities or any sort of activities which can
jeopardise our relationship with any friendly country. And, this is fully appreciated
by His Holiness Dalai Lama. Very recently, he had made a statement from
Dharmashala on 10th March. His Holiness said and | quote, "l would like to take this
opportunity to thank the Government and people of India, in particular, for their
continuing and unparalleled support for Tibetan refugees and the cause of Tibet."
He expressed these sentiments on an occasion which was organised to honour
him.

Sir, it has also been stated that there is some sort of patronization by China. It is
not patronization. It is appreciation. If Chinese authorities feel that India's conduct in
this matter is reassuring of continuing friendly relationship, good neighbourly
relationship and if they appreciate in words, one need not take it as if it is some sort
of patronization. This is what | would Tike to submit most respectfully.

Mr. Deputy Chairman, Sir, certain other points have also been made, particularly
by my friend, Mr. Yechury. He has, particularly, taken some exception about the
joint-exercises. First of all, | would like to assure him that entering into joint-
exercises is neither giving up the sovereign right of any country nor subjecting
oneself to some sort of pressure. It is not that. We have been entering into joint-
exercises for quite sometime. A question may arise that we did not do it in 50s, 60s
and 70s. Yes; we did not do it. We did not have the capability. India's military power
was never recognised earlier as it is being recognised today. When the
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most advanced countries come and see the competence of our Air Force pilots,
whether it is in Kalaikunda Joint-Lxercise or in some other place or even in Alaska,
they do agree that we have built up the capacity. We have built up the capacity in the
Indian Navy. With how many countries are we having it? We are having it with
Malaysia, Vietnam, Indonesia, Australia, Laos, Japan and the Republic of Korea. In
Army, we are having joint-exercises with Mongolia, USA, Thailand, Seychelles,
Maldives, Russia, UK. In Air Force, we are having it with the USA, Russia,
Singapore, France. Then, we are having Naval exercises with Singapore, France,
Russia, Oman, Sri Lanka, Japan, Thailand and China. Therefore, with a large
number of countries we are building up these joint-exercises. It would be, to my
mind, strange logic if we say if we enter into joint-exercises with Russia or China, we
are not subject to the pressure, bur we are subject to pressure if we enter into joint-
exercises with the UK or France. It is not so. Questions have been raised. Yes, the
fact is that certain Israeli satellites were put into orbit with the help of 1SRO. And,
when we described it as a '‘commercial exercise' we did not mean that the satellite
has been put in the orbit for commercial purposes. 'lt is a commercial activity'. It has
nothing to do with the Government of India. It was not an arrangement between
the Government of India and the Government of Israel. It was between two
commercial entities—one belonging to Israel and one belonging to India. It was
not Government-to-Government. That is the meaning of the expression 'it was
commercial'. And, surely when we enter into some commercial transactions, it is a
commercial secret. It is a fact that we are entering into defence cooperation with
Israel. It is not one day's business. They have built up their capacities in certain
areas. But we are having defence cooperation with a large number of countries,
both, developing countries and developed countries. Sir, | have been in the
Government several times. In different decades, | have seen it. Yes, there was a
time when at a particular time you used to have all your military hardware from one
particular country. But if that particular country is not in a position at a particular
point of time, should we give up our exercise; should we give up our efforts? At one
point of time, | was Commerce Minister. Twenty-eight per cent of total international
trade was directed towards one bloc. If today that bloc is not available, should | give
up my international trade? Can that be a policy of any national interest? We shall
have to adjust our policies because new forces emerge, new realities emerge. There
is IBSA (India, Brazil, South Africa); trilateral arrangement between India, Russia and
China, for which | am going. Three meetings have already taken place. We are
going to hold Africa-India Summit in India in the first week of the next month. At
one point of time, even during the heydays of Non-Aligned Movement, many other
outfits emerged—G-77 emerged; in 80s, G-15 emerged. Today, the G-4 has
emerged, where we are working. These various formations and combinations
depended on the situation prevailing at that point of time. This is quite natural. We
are just responding to that. Yes, a day may not be far off when we will convert BRIC
into BRICS, including South Africa. And, that will be a quite important formation.
IBSA span three continents, three major developing countries of Latin America,
Africa and Asia. India Ocean Rim is there. Those littoral countries of Indian Ocean
have formed this. In 1995, we made a very small beginning. Now, it has expanded.
So, these types of formations are bound to emerge. And, some of them, in the
course of time, may lose their relevance and would be substituted by other
formations. | think, a question has been raised that have we diluted our policies in
respect of our stand on Palestine. Mahatma Gandhi has been quoted. Mr. Raashid
Alvi has also pointed out that he was asked that you can speak in favour of
Palestine, but, you cannot vote in favour of Palestine. But, if we look at our track
record of voting, it is like this. In the United Nations, on the 3rd of this month, my
colleague, Shri Anand Sharma, when he participated in the Ministerial Conference
of the Human Rights' Council in Geneva, he voted
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with the Arab World, condemned the atrocities; disproportionate atrocities, and
retaliations which have taken place in Gaza. We are supporting the Security
Council Resolutions. What is the contention of the Security Council Resolutions? It
is that Israel will have to vacate the occupied land. When we are supporting the
Resolution that solution lies in implementing the Security Council's Resolution, am |
diluting my policy by not repeating in every statement that Israel should vacate its
occupied land? My total support is with the U.N. Security Council Resolutions, the
Arab League initiatives and even the recent initiatives taken by Saudi Arabia to
resolve these issues and to have peaceful solution to the problems of Palestine.
People have suffered too long. During the last couple of weeks, thrice we have
expressed our deep concern. But, surely, Mr. Deputy Chairman, Sir, you will agree
with me that even the strongest sentiments can be expressed in most sober words,
and in most sober language. We are doing exactly that. We are not diluting our
stand. We believe that Palestinians have every right to have their homeland. They
have their right to live in peace. As Israelis have their right to have their own
homeland, similarly, Palestinians must have their right to have their own. Nobody
can deny it. And India stands by that. Therefore, there is no question of dilution on
that.

One question has been raised, Mr. Deputy Chairman, Sir, about the conditions of
persons of Indian origin. Recently, on Malaysia | made a statement when that
happened. After that, we took it up with the Malaysian authorities. Sometimes, some
news items come, appear, we take it up. One news item appeared, that there will be
discrimination about the recruitment of Indians. But, immediately, it was corrected by
the Malaysian authorities that there is no such discrimination. Indians who have
settled there, who have accepted their citizenship, they have contributed
substantially in building up the economy of that country. They have organised
themselves, maintaining their old relationships, maintaining their own identity,
having their own faith in their own culture. And that is quite natural. One cannot forget
his or her roots, they must remember it.

Some hon. Members have expressed their concerns about the happenings in our
Southern, most neighbour, Sri Lanka. We are fully in agreement with their views that
political solution is the only answer, not the military solution. We are all for taking
action against terrorist outfits.

We have no sympathy for LTTE. | have no hesitation in telling this to you. This
is a banned organisation in India. Subsequent Governments banned it. But every
Tamilian is not a subscriber to the philosophy of LTTE. Most of them are not.
Therefore, they have every right to live in their own country, that is, Sri Lanka, within
its territorial integrity and Constitutional sovereignty. Their ethnic issues must be
addressed within the framework of Sri Lanka's Constitution, maintaining the territorial
integrity. That is why, it was agreed that, perhaps, the 13th amendment of their
Constitution was the solution. We are asking the Sri Lankan Government, "please
fulfil your own commitment." You had appointed the High-Powered Committee of
political representatives. They have come out with good reports. Implement those
reports and try to assuage the feelings of the ethnic minorities, Tamilians and others.
Then, their rights will be fully protected and we stand by you. Your security concern
is my security concern, because we are the closest neighbour to you. If Sri Lanka
becomes the victim of international big powers, India will not be immune from that
adverse impact. Therefore, it is in your own national interest. We would like to give you
all assistance which you require, which you want, and, actually, we are doing it, but, at
the same time, you address the genuine issues of the people. In respect of Pakistan,
my colleague, Shri Tarlochan Singh has given certain suggestions. As for one
suggestion, | will readily respond to that Of



228 Discussion on Statement  [RAJYA SABHA] made by Minister

course, | canngt give details right now; | shall have to talk to our Missions.
Wherever Guru Nanak Deviji visited, whichever country it was, our Mission should
commemorate, because his was the voice of peace, universal brotherhood and till
today we do believe in the contemporary period that there was a great messiah of
humanity, that is, Guru Nanak and his message should be conveyed through an
appropriate mechanism and some sort of commemoration functions, in whichever
country he visited during his lifetime. It is a very good suggestion, Sir. In respect of
liberalisation of visas, in respect of the Prisoners of War, in respect of certain other
issues, yes, we have moved. We have moved forward. The composite dialogue
began. Before the visit of the then Prime Minister, Shri Atal Bihari Vajpayeeiji, in
January, 2004 to Pakistan in connection with the SAARC, an assurance by the then
President, President Musharraf, was given to the then Prime Minister that territory
under the country of Pakistan will not be allowed to be used by terrorists and we
are keeping our faith on it. Please fulfil your commitment. Please don't allow
territory under your control to be used by the terrorists. The composite dialogue
process is going on. The next round of talks will be initiated. For obvious reasons,
we have to be a little slow because of the unsettled situation there. When the tragic
assasination of Benazir Bhutto took place, | myself expressed my desire to go and
pay my respects but we could not do so. Even the Congress President, Shrimati
Sonia Gandhi, had also expressed her desire to visit that country to express her
condolences to the family, but because of the situation the Pakistan Government
advised us not to go; so, we adhered to that. We are now waiting. As soon as the
new Government is in place, we shall begin our composite dialogue. We are all in
favour of liberalising visas. We are all in favour of expanding trade and SAFTA is
basically aimed at that. One hon. Member wanted to know where the SAARC
University will be established. We are trying to locate the land at Delhi. | have told
our people that if you do not get land in Delhi, please go to the neighbouring States
like Haryana or wherever you can get, but the university project must be implemented
as early as possible because we do not want that SAARC would merely confine itself
to declaration. Now, we shall have to go for implementation and we have
operationalised the SAARC Development Fund, Food Bank and the SAARC villages.
In fact, in later part of this month in India, development work will take place in seven
SAARC villages. We are going to formally launch that project. In every SAARC
country it will be done, because, now the SAARC has assumed more importance
geographically with the inclusion of Afghanistan in it; and through land of Pakistan,
one day, | do believe that transit to Afghanistan through Pakistan would be possible.
Though it is not possible today, but, after today, there is tomorrow; after tomorrow,
there is day-after-tomorrow. | hope a day will come when it will be possible. That
means, the SAARC is being linked through Afghanistan to West Asia, to Central
Asia, and, through Bangladesh-India up to Myanmar, to ASEAN; Central Asia and
West Asia will be linked with SAARC. It has immense potentiality. So, we are going
to implement the SAARC Development Fund, the SAARC Food Bank and the
SAARC university projects. Sir, | do hope that the next SAARC summit at Sri
Lanka, whenever it takes place, will give some new momentum to the SAARC
developmental activities.

In short, Mr. Deputy Chairman, Sir, | would like to say that | have tried to cover as
many points as | wanted to cover. However, Sir, at the end, | would like to clarify
one more small point because the impression should not go that we are
responsible for causing chaos in Nepal. Most respectfully, | would like to submit
that not by intervention, not interference, but with our suggestions, with our advice
to the political parties, it has been possible to bring a hardcore, militant, believer in
violence, organisation in the maintream of the democratic politics of Nepal. They
are participating today in the Constituent Assembly elections. The elections are
going to be held under the supervision of the United Nations. The people are
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going to exercise their rights. They are going to constitute the Constituent
Assembly, which will frame their Constitution. | do feel that this is the most
important right, a democratic right of any people of any country to have their own
Constitution and to have their own Government through the process of elections.
Yes, there may be some problem here, some problem there; there may be some
teething problems; but, we have not contributed in creating chaos in Nepal. We have
tried to defuse the chaos and tension which was prevailing there by bringing the
political parties together, not by—I am repeating—intervention or interference, but
by our counsel and that is the approach which we are having. Our approach is,
we neither believe in exporting our ideologies nor we have any territorial ambition.
We are only interested in moving together for peace, prosperity and development
and making our own contribution in that process. Thank you, Mr Deputy
Chairman, Sir, for giving me this opportunity. ...(Interruptions)...

DR. V. MAITREYAN: Sir, the hon. Minister has not mentioned a single word
about the IAEA Agreement. ...(Interruptions)... He has not mentioned a single
word about it. ... (Interruptions)...

SHRI S. S. AHLUWALIA: Sir, one point, please. ...(Interruptions)...
SHRI D. RAJA: Sir, | also want to seek one clarification. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: One-by-one please. ...(Interruptions)...
SHRI S. S. AHLUWALIA: Sir, | have not spoken. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | know that you have not spoken. ...(Interruptions)...
Please sit down. ...(Interruptions)...

SHRI D. RAJA: Sir, one clarification, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, you have spoken, but he has not spoken.
Therefore, first | am calling Mr. Ahluwalia. After that, | will call you. Mr. Raja, just a
minute please. You have already spoken. Mr. Ahluwalia has not spoken. He wants
a clarification. Let him speak. | will call you later.

SHRI S. S. AHLUWALIA: Sir, from tomorrow, we are going into a recess. In
the meanwhile, a lot of development has taken place on the Indo-US Nuclear Deal;
our learned friend, Dr. Maitreyan, also raised this issue. Leader of Opposition also
raised it. In between, on 16 or 17th, there was a meeting between the UPA and the
Left and they have briefed each other. They are sharing views with each other.
But, as far as | understand, the hon. Prime Minister had said on the floor of this
House that whatever the team involved in discussions with the IAEA or the NSG
does, they would apprise the Parliament of the situation. But tomorrow is the last
day and today, when the External Affairs Minister is speaking on this, he should
speak on this too. This is part of paragraphs 14 and 15 of his statement.

SHRI D. RAJA: Sir, | am happy that Shri Pranab Mukherjee tried to convince the
House in his own sober way on several issues. But in relation to Sri Lanka, | would
like him to state the position of the Government of India.

MR. DEPUTY CHAIRMAN: He has talked about that.

SHRJ D. RAJA: No, Sir. Firstly, what is the position of our Government on the
deployment of sea mines by the Sri Lankan Government? Secondly, is there any
effort or decision taken to extend military cooperation to Sri Lanka at this point of
time, such as sharing Intelligence,
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military Intelligence, giving training, etc. Thirdly, the Kachatheevu Agreement
guarantees traditional rights to Indian fishermen. Now, the Government of Sri Lanka
violates the agreed positions of the Kachatheevu Agreement. If Shri Pranab
Mukherjee clarifies to the House on these three issue, it would help not only Tamil
Nadu but the whole country. What is the Government's stand on these three
issues? These are concrete issues.

SHRI PRANAB MUKHERJEE: Sir, as far as the issues relating to Sri Lanka are
concerned, we are addressing these issues. So far as laying of mines is concerned,
there is an international convention. Therefore, that will be taken up as per
international norms and practice. In regard to the problems of fishermen, we are
currently engaged and perhaps we will be able to arrive at a solution which would
be acceptable to both countries and the fishermen will be benefited to a
considerable extent. So far as training and other facilities are concerned, Sir Lanka
is one of the countries which sends the largest number of trainees to our different
Defence institutions, not only today, but for quite some time. In regard to political
solution, 1 have already stated that we encouraging them, we are advocating them
and we want them to have this political solution which they have agreed to by the
13th Amendment of their Constitution by devolution of power so that the large
ethnic minority feels assured that their legitimate aspirations are fulfilled within the
constitutional framework of Sri Lanka.

Sir, in respect of the Civil Nuclear Deal, | did not deliberately spell it out because
| have nothing to spell out now. During the last debate | had said that there were
three processes. One process was that there should be India-Specific Safeguards
Agreement with the IAEA. That negotiation has been going on but it has not been
inked and initialled. After that, it will go to the Board; after the Board approves it, it
will go to the Nuclear Suppliers Group; then, the Nuclear Suppliers Group will
have to amend its guidelines; after the guidelines are amended in the NSG, all
these documents will have to go to the US Congress for its ratification. Thereafter, the
question of its operationalisation will arise. So, what is happening in-between?
Certain talks are going on. It has not yet been concluded. There has been an
advancement. But as and when the IAEA Board approves the India-Specific
Safeguards Agreement, | assure the hon. Members of Parliament that we will come
back. But before that, what should | report to you? Every time we discuss this issue
whenever there has been any major development.

SHRI SITARAM YECHURY: You can tell them if they want to know the
information that you are telling us, then let them join the UPA. ...(Interruptions)...

SHRI PRANAB MUKHERJEE: | mentioned it why we did not agree to the Joint
Parliamentary Committee. You may like it or you may not like it, but | strictly adhere
to and my party strictly adhered to the constitutional position. Never before we have
subjected an international agreement as such. Any legislation arising out of
international agreement will have to be approved by the Parliament; any legislation
to implement the international agreement, if it is a Central legislation, will have to
be approved by Parliament, but not the agreement as such. Therefore, we consider
that it is not the appropriate forum. But whenever there will be any major
development in respect of this agreement, we will come and share the information
with you. I think, since July 2005, five times we have discussed the Civilian Nuclear
Agreement with the Members of Parliament. In respect of the UPA-Left Coordination
Committee, | told quite clearly that this is an internal arrangement because they are
supporting us and | am to carry conviction with them. Therefore, | am sharing certain
information with them and if you are interested, next time when Parliament will
meet, | will be toe glad to share that information with you. Since this is just a short
Session of three weeks or so, there
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will be no major development. But | can assure my good friend, Mr. Ahluwaliaji, and
others that whenever out of three stages if any stage is complete, | will come and
share that information with the House. As the Prime Minister committed, when the
entire process is going to be over, if it is over and if we go to that stage, then in that
case, surely, we will come and seek the opinion of the Parliament. That is Prime
Minister's commitment here. Standing here, he made this commitment. But let that
stage come. Now what the Leader of the Opposition Says, | do not subscribe to
that view that either you mend it or you end it because we are in a stage where
neither we can end it nor we can mend it. We are in the process of dialogue with
our supporters. Thank you.

DR. V. MAITREYAN: Sir, Shri D. Raja raised the issue of retrieval of
Kachatheevu. The Minister has not answered that.

MR. DEPUTY CHAIRMAN: It is given. Now, clarifications on the Statement
made by the Minister regarding Sarabjit Singh. Only two Members had asked for
clarifications, namely.Shrimati Brinda Karat and Shri Tarlochan Singh. Both are
not present here. So, clarifications are ended. Now, the message from Lok
Sabha.

MESSAGE FROM LOK SABHA (Contd.)
(i) The Maternity Benefit (Amendment) Bill, 2008.
(if) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2008.

SECRETARY-GENERAL: Sir, | have to report to the House the following
messages received from the Lok Sabha, signed by the Secretary-General of the
Lok Sabha:—

(I) "In accordance with the provisions of rule 120 of the Rules of Procedure
and Conduct of Business in Lok Sabha, | am directed to inform you that
Lok Sabha, at its sitting held on the 19th March, 2008, agreed without
any amendment to the Maternity Benefit (Amendment) Bill, 2008, which
was passed by Rajya Sabha at its sitting held on the 27th February,
2008."

(1) "In accordance with the provisions of rule 120 of the Rules of Procedure
and Conduct of Business in Lok Sabha, 1 am directed to inform you that
Lok Sabha, at its sitting held on the 19th March, 2008, agreed without
any amendment to the Constitution (Scheduled Tribes) Order
(Amendment) Bill, 2008, which was passed by Rajya Sabha at its sitting
held on the 19th March, 2008.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet tomorrow at
11.00 a.m.

The House then, adjourned at nine minutes past six of the clock till eleven of the
clock on
Thursday, the 20th March, 2008.
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